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CANTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD;

ORIGINAL APPLICATTON wo. 632 of 19960

Shri C . (}\QkMC&PQh . . Applicant ('S')

VERSUS

e C\Gr\emk& T"\qma&m Té‘€€ﬁm

\:\}Q\thgcx.\ and _cnntiey ' Respondent (s)

The application has been submitted to the Tribunal by

Shri \Q‘\JGTﬂQQQkGSLAMNN(K 5&}}\ Avacate/partyain-person
under §§ction lé of the'Adminisyrétive Tribunal act, 1985
and.the same has been sarutigised with reference to' the p&ints
mentioned in the check list in the light of the provigions

in the.Aéministfative Tribuﬁal (procedure) Rules 1987.

The aprlication is in order and may be liéted for.

admission on | _ A ,‘]6“

piag o Rﬁ“”?’%-f N
%rutlny Asst. ' | DEPUTY R éIS‘I‘RPfh(JUDL)



10.

T

12.

13.

14,

15.

186.

17.

18.

19.

20.

L

Has the impugned orders Original/duly
attested legible copy been filed ?,

- Have legible copies of the annexures duly

attested been filed ?

Has the Index of documents beeh filed
and pagination done properly ?

fpeo

Has the applicant exhausted all available
remedies ?

Has the declaration as required by item
No.7 of Form | been made.

Have required number of envelopes (file

- size) bearing full address of the respon-

dents been filed ?

(a) Whether the relief sought for, arise
cut of single cause of action ?

Al

{b) Whether any mterlm relief i |s prayed
for ?

In case an MA for condonation of delay
is filed, is it supported by an affidavit of
the applicant ?

~ LR

Whether this case can be heard by Smgle
Bench 7?7 .

Any other point ?

Result of the scrutiny with initial of the
scrutiny clerk 7

Sc?’bf gs

Section Officer.

Registrar.

Deputy Registrar.

v

R
Yo

Hes

Hes

Yes




CENTRAL ADMINISTRATIVE TRIBUNAL ?
HYDERABAD BENCH

Dairy No. (32" }C‘L T

Report on the Scrutiny of Application

Presented by Mf'“\f@)’lﬁc&mk&?@bﬁ&% Date of presentation 22211&\%{“ .................

Applicant (S) ........... C o GO L AN e
‘Respondent (S) ........ .—W\E_ G4 el ﬁm..m..)...\f\ﬂ ‘fﬁk\(\&&.\ N Ckf\@n\gl

Nature of grievance ..... ﬁb%ﬂ@ c?h?ﬂ .............................. .
No. of applicants ........coceevevrmveceeeiccens | woerr. No. of Rgspondents ............ B0 SR
CLASSIFICATION
T SUBJBEE .ot sesinenns (No.) Department fﬁ‘ﬁ ....... Canl ' W (No)
1. . Is the application in the proper form ? N
" (Three complete sets in paper books form - . €<

in two compilations)

Whethet name, description and addresses
of all the parties been furnished in the Y ey
cause title ?

AR e ol

L. {a) Has the application been duly signed

and verified ? Hen
(b) Have the copies been duly signed?
. U{é)
. ,k(c) Have sufficient number of copies of .
- the application been filed ? Y
4],  Whether all the necessary parties are )
impieaded. ‘ Y4
' 5|  Whether English translation of documents

in a language other than English or Hlndl ' —_
been filed ?

| 6.1 Is the application on in time ? (See _—
Section 21) \7{6‘3

8 7. Has the Vakalatnama / Memo of Appear-
ance / authorisation been filed ? Y-en

Is the application maintainable ? (ws 2,

14, 18, or U.R. 8 etc) e,

Is the application accompanied IPO/DD,

for Rs, 50/- ? Yen
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driver

MINISTRATIVE TRIBUNAL: tHYDERARAD BRNCH

AT HYDERAEAD

1

: IN THE CﬁiTRAL AD
e T g |

Absovphon
—
mﬁihiﬁsn1C()

\ 625 .

i 0.A.N0. or 1995

Between:

C.Gattasiah .. Applicant *'

And

| The General Manager, Telegcom,

Warangzl Area and another .. Resoondents

f ' - CERCNCLOGY COF EVENTS ‘

- el e e e e en o am e Al ER am e e e omm e me mw am em G wm e we e oow

1. 17.0%,90 1Initial appointment of the a-plicent as
Casual Driver. '

23 .902.893 Recruitmsnt rulecs issusd by +the Director

General, Telecom vide hig letter.
1793 The post of Driver approved for Warangal
T.T.Division '
4. ~04-94 DPC met for selgction and acpointment of
g regular drivsr. :

| 05.10.95 Representaticn submitted by the avplicant.

— e e

b f_
: Hyderahad, A QT
| ~
Counsel chrQ +he /

Dt > Aonlicant

-12-1295,




‘ IN THE CENTRAL ADMINISTRAT IVRE TRIBUNAL:: HYDERARALD RBENCH
. : AT HYDERAEAD

" | | , 0.5.NC. ) 623 or 1995
Batweapé

C.Gattaish .. applicant

and ! . v ‘,
The General Maneger, Telecom,

Warangal Arza, and another .+ Regnondents

MATERIAL PAPERS INDEX ' ;

M e B e am WS e e mm mm odk e o o mm s e owm oem e

S.No. Date -Description of document Page No. Ann.No.
-. 7 S T T T T : ST T T
A 1. , . Original application 1 to 5 7
| 2. 30.11.90 Letter of the Superintendent
T - appointing the asoplicant ,
\ a8s casual drivar 6 I
3. 20.,09.91 Recruitment rulas for app- 7T to 8 iT
‘ ainting the drivers. ‘
4. 05.10,95 'Represent ation submittad Qto 10 I1T
: by the applicant to the
-Respondent Ho.l
. | i
‘ |
o
£« o Hyderabhad, "

Q\fgz
Dt:izgffé~1995- : Counssl for the Appiivart

i
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I¥ THE CENTRAL ADMINISTRATIVE TRIBUNAL:: HYDERABAD BENCH
AT HYDERASAD

C.a.x0. ) Q,E5:5 CF 1995

Betwegn:

G.Gattaish, $/0.C.Narsaiah,

Hindu, sged about 31 vears,

Occupation: Casual Driver,

0/0. General Manager, Telecom,

Warangal, Resident of Warangal. .. aApplicant

aAnd

1. The General Manager, Telecom,
Warangal Area. Hanmokonda.

2. The Telecom District Manager,
Khammam, ‘ -« Respondents

DETAILS OF THE APPLICATICN

1. PARTICULARS CF THE APPLICANT:

The aprticulars of the applicant is the same as
shown in-thé cause title. The addrass for sarvice of
notices etc., is that of his Counsel M/s.Vemuri Venka-
teswara Rac & K.Phaniraju, Advocates, H.No.1-8-472/1,

Temple Lane, Chikkadapally, Hyderabad - 500 029.

2. PARTICULARS CF THE RESPONDERT S =

The particulars of the Respondents for the purpose

of service of notices etc., is the samg as shown in the

cause title.

N
3. CRDERS_AGAINST WHICH THE C.A IS FIL®D:

The 0.A is filed by +he applicant herein seeking
absorption of his services as Driver on regular basis

for which he submitted representat ion on 5th October, {LJ{EL_&D%

1995 +g the 1st Respondent.

1




W
<
/

4. JURISDICTIC ¢ The 0.2 is filed by the applicant

1s well within the jurisdiction of this Hon'ble Tribunal
under Section 14(1) of the Administrative Tribunals Act.,
1985 in as much as the applicant working as Casual Driver

at Warangal in Centrasl Government Department.

5 LIMITAT ICH:

The applicant submits that the 9.3 is filed within
the period of limitation as prescribed under section 21(1)
of the Administrative Tribu-als Act., 1985 in as much as
he submitted his represented on 05.10.1995 in connection ngéﬁr

with the relief prayed for by him in the Dresent 0.A

6. FPACTS CF THERE CASH:

The applicant herein respectfully submits that
he aprointed as Casual Driver in the Cffice of the
Superintendent, Telegraph Traffic, Waréngal with effect
from 17.9.1990. 3Since then he is continuously working
as Casual Driver without any break against the regular
vacancy available. He has completed his service for 3
more than 5 years as canual driver in the Department.
As per the Recruitment Rulcs issued on 1.11.83 read with
the clarificstions issued by the Director General, Telea-
com vide his letter dat-d 10th Septambsr, 1991 governing
recruitment to the posts of drivers in the Departmsnt,
the applicant herein is fully qualified and eligible
o be apvointrd ag a Ariver on regular basis. According
to the clarification No.l1 issued by the Director General,
Telecom the 50% quota of vacancies meant for gutsiders

may ke filled in only from amongst the drivers already




\,‘/‘

eappointed in the Department on casual basis bed

1.4,1985, failing which the recruitment mgv be made

from amongst the casuzl labcurers of temperery status

doing the job of drivers. The applicant herein became

eligible for confirmant of templOrary status in as much

~ .
as he is working as casual Xzhawx driver with =ffect
from 17.7.90. Hg also acquired a right for regulari-

saticn of his services as driver under the provisiors
of Section 25 of the Industrial Dispute Act., 1947 in

a@s mich as he has completed more than 240 deys of service
long back. But the spplicant has been illegal denied

the abscrption of hisg services on regular basis and is

been continued on casual basis arbitrarily eventhough

the regular posts are available for his absorption.

b) The pvost of driver has been aporoved for Warangal
T.T-Division in 1993 and a3 D.P.C met for selection and
appointnent of 2z regular driver in April, 1924.

The
apprlicant hercin alse called for th

e intervigw bythe
LDPC and the aswlicant reliably understands that he vias

selocted by the DPC, but the appointment orders have

not been issued to the applicant as regular dirver so
far. Denial of absorption of the applicant service
t

as regular;driver is viclative of Article 14 & 16 of the
L Constituti3n Cf India. There is no other cagual driver
eligihle to be appointed as rejular driver. Even the
temporary status and the productivity link bonus for

the the applicant is entitled is also denied to him jl11-

egally and erbitrarily.

He became zntitled for grant
of temporary sta

tus from the date he cormpleted one year




servicsz after 17th Ssptembsr, 1990. As per tha

instructions of the Government of India issued

from time to time the casual labourers are also

entitled for payment of productivity link bonus.

Therefcre he submitted 2 representation to the 1st &
. . ﬂy{ﬁ ﬁjﬁ

respondent on 5.10.1995 requesting him to grant ( yir

temporary status, to pay the productivity link bonus

and tc issue appointment order as a reqular driver

in the existing vacancy from the dzate of selection

by the DPC. Eventhough, it is more than 25 months
there is no response from the 1st raspondent to the
representation submitted by the apnlicant. 1In these
circumstances the apvlicant is left with no other
'remed excePt to approach this Hon'ble Tribunal seeking

redressal of his grievance.

7. MAIN RELIEF

Therefors in the interest of justice it is praved
that this Hon'ble Tribunal méy be pleased to direct the
respondents to consider the case of *he applicant for
grant of temporary status with gffact from 37.9.1991
an¢ absorb his services on regular basis as driver
against the existing vacancy with sffect from the
date 0f selection by the DPC which met in April, 1994
with all consecusntial benefifs such as arrears of
wajes, pay and allowances, scniority etc.., and *o pParcs
anyrother Order Or orders as is deemed fi+, pProaper,

necessary and expedient in the circumstances of +he ¢

S 3E

ry

1.)
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8. INTERIM RELIAF: The apvplicant further prays that

this Hon'ble Tribunal may be pleased o direct the
respondsnts not t. discontinue the services of thes app-
licant as casual drivar pending disposal o€ the above
C.aA in the interest of juestice and to pass eny other
order or orders as is deemed fit, proper, necessary and
expedient in the circumstances of the cases If such a

S. REMEDEIESxBXHASRERsdirection is not issued the app-

licent would suffer irrepsrabls loe= ard damage if his
services are discontinued by the respondents.

9. RENEDIES EXHAUSTED: The aoplicent made reprasentation

gy,

on 5.10.95 in cornection with *he relief Deing Drayed for
Ly him in the present C.2 and there is no respner to the
same. Hence., he availed the alternative remedy available
tc bim in coempliance with the provisions of Section 20 of
the Administrative Tribunals Act, 1985.

13. MATTERS NOT PENDING WITH ANY CTHTR FCRUM ETC: The

applicant hercin submit +hat hehas not €41 led any cther 0.3
Or any case before any oth-r Forum on the sare subject
mattesr nor eny writ petiticons filed in +his regard,

11, PCOSTAL CFDER FTC: aAn I.P.O No. g%o%léﬁg. 2?4/1,(6‘,{“

for .50/~ is encloscd herewith. 47.0./8.C./D.D./Removed

12. DEETAIL3 OF TNDEX: An Index showing the details of

the mat-rial paders to bes relisf in the case, is encloged
herewith.

13. ENCICSURES: 1} Vakalatnama, 2)Pastal Order
37 Chronclegy of Events ang Materizls Paver

b4 8 YVERIFICAT ION

L. C.Gattaizh, §/¢.C.Narssish, Cssual Driver, the
applicant heresin, da hereby verify that the paragraph
Nos.1l to 13 are true and correct and +g the test of my
knowledge and beli~f ard I have not suobrossed «ny materisl

facts. Hence, verified on this the :LéAﬁéy,of &fCﬂmLuJYVL

985, ?6 . |
\Q &\[—\/ @aﬂﬂmf‘r@

Counsel for +he Applicant Anplicant
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\//ga Sri.C.Gattalab S/0 Narsalah Basithnagsr, “ubedari

—— . .- [N o e ———— At s s iy . = o

. L “‘iij;

G.0.1. " PRELACOMMUNIC AT IONS: : ANDHRA PRADESH M.0.C
Office of the Superintendsnt, Telegraph Traffic Divislon.Waranga
NO.RST/R=-6/50-91/FPLEL1S _ _ _duted_at Wegaugal the 50-1129Q.

Subs - Appointment of Cesual Driver at Office
of STT Warangal.

00000~

Sri.C.Gattaiah 5/C Narsalah Basithnegar,Subedari
Hanamkonda 1s herebny appointed as casual Driver at Office of
Superintendent, Telegraph Traffic, Warangal wee.f. 17-9=-90.
Since Sri.Md.Khajamiya $/0 Bahedur Hussain A casual mezdoor
has been alloted to this division(for ulilisetion of his
sorvica as driver) vide SDOT Ir.Ko. A.WL/C.M/90-91/34 dtd
20-6-90 1p not willing to work as casual mazdoOr in this
division.

The terms and.condition of the appointment of ls as
follows. '

1. That the employement is purely casual in nature.

2. The employement will not confer any right to employement
or any olaim for regular absorption or confirmption in tne
doepurtment.

$. that the official will be employed for a pericd of 8 hrs
g day. :
4. that the wages will be paid as per C.0. HU lr.No.TA/TFC/
35-41/768/KN dated 21-3-90. '
The wuges of the mffimin candldate may please be drawn
and paid in ACG=17 form every month.
The expenditure is debltable to the head of account
A~2(2) wages.

'fhgmpV.ﬁuchMWmo+

Copy to:= AVARALAL <300 O
1o The E+=S5/Casual Mazdoor/Driver/Jéep TE. 4992
- fii.e- :

Hanumkonda. '
3. The AS1T 1/C, C.T.0. Warangal for information.
4. Office copy. i

%

—_—
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Ovriz. >f L Chief General llan2ger, Telecom, i, b

The Guneral fiznagsy Polecom,istrict, Hyderazbad,

The Soncrral lanager, Telezom, WGL/VM/Sce 'bad. .
.’:'ll l\.”"a!.S/]‘I.:-).-:SO .].‘n ;\.;): '—:irC].'?, . . .

S11 S.s,T.Ts. / S,1.Ts, in ALP. Circle,

T Chisf Suparintendant, CTO Hyderabad.

The S.=. CiviL/El:ctricgl, Hyderabad,

The D,%, Swg. I & II, Red Hills, Hyderabad.

The Principal RTTC, 3ecIbad,

The ™,%,T. Carrier & VPT Installatiion, Hyderabad. =4,
All reeognised Wnions., ' '

The Nirector, Telegraph-Traffic, Hyderabad.,

Sub:~ Racruitment in the cadre of Drivers -
; Clarification thercof :w

. ——

s copy of DG Telecom, NI No. 16-5/91=NCG dt. 10-9=91 is
enclosed herein for information-and guidamee,

1

' ‘ ' ./f;ﬁu}
. Director (&l

g5t
% C.G.M.Telecom.a, Py Hy de rabad-{l

Copy to: | ~ .

The Nirector (TA)

i.

2, The Asst. Goneral Manager (PR). .
3. The Asst. Director (Staff) Circle Office.

4. ‘he Asst. General Manager (27) Circle »ffice,

Copy 2f the.letter ref:orred abov@. R \

HSubi-~ Recruitment in the cadre of Driv.rs -
Clarification thercof.

ol BT

It has beecn rointed out hy the Staff unicns that some of
the circles have beaen recruiting drivers from the onen marlet by
making fresh reference ¢ the Employment exchang2 even though
drivers recruited an casual hasis/casual labjurer {enyaged as
driver) are available in those units. Besides, it has alen,
been pointed sut that the casual drivers/casual labourcrs and
ather Pepartment canldidates ar: not able to produce the cortifi.
cate of experience or driving acavy duty vehicle as arovided in:
the Reccruitment Rules, This has caused a serious handicap in
tha matter of regularisation of casual drivers though tnecy have.
haen warking in the department for a lang period.

Thi matter has been considered in detail and it hos bzen
decided that: ' o

(P.T.O.)

Ww— \

" e SR o TR AR
PR i )

. Hydetabad, Jié"

(w\uo- T/RE/22-1/7035 dated at dyderanid  the 20-9-914

S VS DU
Y - "N - . a . @ N MR —
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1) & oainst to 50% crudta of vacancics meant £or nut;idérs
recraitmint  of Crivers may DF made only from ancnyst
thosse drivors alreacy appointaed in the Agnarcmnent on f
casual basis pofors 1-4-85, fniling which rooroitnInt,

Voo . madd: from amongst the casual labourcrs of ECM=. .

corary cfatns Adno o jor of Arivers., SuabjIct Lo
fepoan, Lo rooanitmont any b mane in order f meniority
masad on the lomans Hf svrvice as cysnal driver/casual labour

(znyag. & as Arivers).

2) The .casual driver/casual  labursrs engaged as drivers
nay be givaen Age r-laxation to the FxtInt of the slrvico IGn-
drr2d 'y them 2s casual Ariv.rs.

3) Thz 50% departmental quota ~f vacancies will continue
tn b fille? up from amongst the cligible cadre. Th 50%
quota of thz pasts meant for Tepartmental officials ilicd
by rocruitment from the linc -staff and Group 'D'.

e
is

Fa

4Y  The cortificate =f expzriencs of ~riving hoavy vchicle
may ot e insistsd upon woti in resoect of the casual drivar/
casual al=our and thne department nEficiols elighble .1 rocrule-
ment ag inst the S0% “gpartment gusta of vacancics, Tht
sEficials may e tested for driving skill by the sclaction comnis-
troc pregoribad in the recruitmant rales,

;

) Tn case vacancics are loft unfilled ageinst 530, dgparte
sental quoata, the balance number ~f vacancics may be transicrred
£ direct recruitmont quots and under no circumstanccs sheueld
recruitment b2 made from th? 2pen markeb.

The recrulitment Rules notif ied ander this office lecuer
No. 50-0/83-NCG dated 1-11-83 may »Hs considered as rclaxcd
tn tha axtent of above provisions. ' :

S eee SR
(5. Ke dhawan) .
nsstt: Nirector Genzral (STH)

’ ’ s

L

i



Froul \
Z.Cattish |

Casgusl Briwar.

% G.l.Talecom.,
Warangal Ares
%anamk@mﬂamﬁﬁé 007

Ta )
The General Monager £6)ecola.,
Werangsl Aven

Hanapkonda-S506 007,

Reapected slr,

Subs=Regularisation of eppointuent and grant
ot consegquential benefits - Requested -~ Reg.

Roft=STT Warsngel TT Divn Memo.MNo,IST/R<6/50-91/
PTR/15 dtd 30-11-20,

I bag to submit the following few lines for your kind
congidoration énd early favourabdle orders.

.l

T wos oppointed as Caguel Driver @ 8 hours per day wit)
effovet frow 17-9-%0 by the then Superintendent Telegraph Traffic
Verengs). Divirion, Yarangal vide pewo cited above (copy enclos
and I sn working continuously aa Casual Driver from the above
dite without sny dresk. Consequent on merger of Traffic with
Enginesring, I am attached to office of G Warangal Area from

I have coupleted more than five years of continuous
service without any adverse remark, I cume to understand that
a Capunl Mazdoor is eliﬁible for Temporary Status after completir
one yeur service with 240 Jays sttendance, Even though I have |
completed wore than five years of continuous service, I have not
been regulerised/iseusd with Temporary &tatus,

e

I further subnit that casual mazdocrs who heve completed
three years of service with 240 days attendance in each year are
elfipible for productividy linked bonus. No bonus hes beeny paid
to me eventhough I have put in more than five years aervice as
cagsual Ariver. , ;

L

I glsc submit that the post of Driver haa been approva@
for Yarangel 77 Divisicn in 1993 and a DPC for gelection and |
appointaemt of reguler driver hes met in April 1994, I was callﬁg
for intervies by the DPC and I come to understand that I have ba

selected By the DPC gince I possess all the required qualificatisns,

driving licwmce and axperience,. I have not been appointed as
regular driver szo fur and the reusons are not lnewn.

In the light of the sbove submissions, I umbly requed
your honcur to kindly consider my cese snd to show wercy on me ia
granting the following benefltz.

{4) Gmanting'Tempormyy Status Mezdoor from the date al
cowplotion of one year service,

t2} Payoent of Praductivity 1inked bonus for the yeers
for which I o eligibie to be pald and

cmtd. o 52/"
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J‘ b IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

O.A.NO, 1633/95,
Date of Orders 2-1-96,

e ———— .

Betweens

G, Gattal ah.
* e mplicmt.
and

1. The General Manager, Telecom
Warangal Area, Hanmakonds.

2, The Telecom District Manager,
Khammam,
LE ] ReSPODdentS.

Por the Applicant: Mr, V.Vepkateswar Rao, Advocate.

For the Respondentss Mr,N.,V.Raghava Reddy, Addl,.CGsC.

CORAM s .
THE HON'BLE MR.JUSTICE V.NEELADRI RAO s VICE=CHAILRMAN

THE HON'BLE MR.R.RANGARAJAN s MEMBER(ADMN)

The Tribunal madethe following Orders- e,
Notice before admission, : ey T
1f the vacancy in the post of Dxiver is there, \ /’*
the services of the applicant shall not be dispensed with until 'j‘)

further orders, for it is stated that he was engaged as <¢asual
Ixiver, .

Call on 19-2-1996,

ﬁ‘y"f??‘;v:
) —3 v E
Deputy Registrar{J)CC

To

1, The General Msnager, Telecom,
- Warangal Area, Hanamkonda.

2. The Telecom District Manager, Khammam,

3, One copy to Mr. V.Venkateswar Rao, Advocate, CAT.Hyd.
4. One copy to Mr.N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd.
5. One spare copy

Pvm-




TYPED BY, CHECKELD BY

COMPAKED BY APPROVED BY -

IN THE CENTRAL ADMINISTRATIVE TLIBUNAL
HYLERABALD BENCH AT HYLERABAD

THE HON'BLE MR.JUSTICE V,NEELADRI RAO
VICE CHAIRMAN

AND :
a/q-

THE HON'BLE MR.R.RANGARAJAN : MLA)

Dateds: 2= «| ~1996

- Dizposed of with directions . ot

' Disnissed.

"-3Dis‘miss'ed for default.

 OKDER/JIUBGMENT: .
M.A/R.A./C.ANO.-
in
0.AH0. 67373 \C[S‘
T.A.Nol. - (w;p.No. )
NG A |

Admg-tted and Interlm dlrectlons
issued,

A.lowela.) | CMW‘ \CIIJ/[CM)

Disnissed as withdrawn.

“Ori= red/ReJected.
ﬁbnorder as to coe

v

am- THr st
 Centre Adminiatrative Tribumsy |

- SSTDECR TR 4
!'BJAN "% \\\rj(-

- raare nwwﬂm !
. BYDERABAD BENCH g'

L Ty .}

—,
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ADRTIAIITR(TIVE TQIBquL HYDZRAOAD SENCH WYDIRANSAD

1

/In T\E z T4HL

Owltv 1631/95
Between: . etz of UOrdse: 3.3.86., . :
b

G.Gattaiah .

«+Applicant.
And

|

|

1. Thz General Manager, Telecom, 1
Qir-nosl arcce, Hanamkonda. |

2. Thz Teleocom District Manager, -
Khamman. .

| .. Roupondcnis. |
Counscl fer thea Hpplicant : Mr.¢.%enkateswar Rao | '
Counscl for the fecpendents : Mr.t.''.Qaghave Reddy, Addl.CGSC

THZ UCN DL SHM2T H.21J4NDRA PROSAD @ MIMSIR (A)

» -

|
THI TRIZUNGE MLIE  THE FOLLOJING CRIER:

Heard Sri V.'lenkateswar Rao, learngd councsel for the apilicont
“rl i.'.laghava eddy learncd standing counsel for tha respondanis
This  ¢3ss

and

camc up twice before. Certain directions wvere issued on

2.1.36. There is nc reply so far Prom the resnondents. Sri N.'!.733haya-

Reddy, howsver, undartakas to filz counter within twe ueeka; The case

is admisied., Counter shall be avaited oo undertalken.

Interim orders pssai
on 2.1.86 shall ecntinue to bo operative. List it on 25,4.36 for
haaring.

frot

DFPJTY RssIaTnﬂR(J}

CDntd,--
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4 Copy to: ' _
-, . . #
& . o o S g
- {1. The Gensral Manager, Telegom,
. - Jarangal Ar=a, Hanamkonda.
LS 2. The Telscom Disirict Manager, ...
: hammam, : T
i & o . EY s - B - ~
3., Cnz copy to Mn.V.Venkateswar Rao, Advocate,
: CAT ,Hyderabad, ' L : -
: 47 Cne copy to Mo.H.Y.Raghava Reddy, Addl.CGSCY

N R GAT,Hyderabad.

o i
E 5, One copy Por spara.
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TYREZD By CHICKES BY
CGMFJ-’%RED BY © AR3RQUED BY

HYDERABAD BENIH HYDERABAD,

Hcm'aLz“Eﬁai\iégfEEﬁTHJ\i\MEﬂBEQ(A)

HON'BLT sHRT VAR _

3

| DATED: 3 U9

JRDIR/JUDEMENT

M.ALND./R.AL/C.A W ND.

IN

0.AL NG, fré 33/?5—

ADMITTED A#D INTERIN DIRECTIONS ISSUED
List b on 25474

OF WITH DIRTCTIONS

ALY SN

DI5POSE:

DISMISAED
DISMISSZD W5 WITHDRAWN
ORDZRZDJ REJEETED

A
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¥ W-IN THE CENTRAL ADMINISTRATIVE TRIBUNAL:

Sl.NO.

1.
2.

3.

4.

5

6o

Te-

8s

e

10,
11.

12,

13.

AT HYDERABAD

0.2. N0O.1633 / 1995

Between:

C.Gattaiazh

ang

The General Manager,
Telecom, Warangal Area,
Hanamakonda and others

IND

Discreption of Document

O/o Supdt, Telegraph Traffic
Div., Warangal NO.EST/R-6/90-
91/PTE/15 dt.30-11-90

0/o the Sub-Divisiénal Officer,
Telecom, Warangal Lr.NO.A.WL/
CeM./909/34 3t.20-8-90 =

0/o- the General Manager Telecom,
A Pocircj-et Hyderabad Lr.NO.
TA/TFC/2~36/93 @t.23-12-93

at HD=-1 '

0/o the Director(TT), A.P.Telecom

«+e Applicant

A
! ’@i

ADDITIONAL BENCH -

.++ Respondents

Annexure

Rl

R3

R4

Hyderabad Lr.NO.TA~TS/EST/2-5/94/14

dt. at Hd the 15-2-94

O0fo the Supdt. Telegraph Traffic Div.RS

Warangal DPC Minut@s Dt,6-4-94
0/c the Collector, Warangal Tr.

NO.L.Dis.NO.C3/8596/94 dt.10-7-94

0/o the Chief General Manager,
Telecom, AP, Hyderabad Circle
Lr.NO.TA/RE/25-1/RLgs dt.at
Hyd the 20-9-91 T

0/o the Chief Gen.Manager, Telcom

A,P,Circle, Hyderabad Lr.NO.TA/STR/

9-1/Rlgs/93 dt.30-12-93

0/o Chief General Managef, R.R.
Telecom, A.P.Circle, Hyderabad
Conf.letter NO.TA/TFC/ADTS/

 Conf£l/4 dt. at HA the 15-12-94.

ANNEXURE= I

0/o Chief Gen.Manager, Telecom
A.P.Circle, Hyderabad Lr.NO.
TA/TFC/20~1/92/PT/KW/16 dt.

at Hyd-1 , the 31795

0/0 CeCeM.T, AP, Hyd Lr.NO.TA/
STA/9%#1/Rlgs/V/KW dt.at Hyd-1 the
21-11-89

ANNEXURE

R6
R7

Ril

R12

R13

e
S

§ ~

ey [obY

8 (4
5 oV

\ 8 .
194>

g 2\

§ >3
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IN ™E CENTRAL ADMINISTRATIVE TRIBUNAL: ADDI TTONAL BENCH
AT HYDERABAD

O.A. NO.1633 / 1995

Between: . F‘
CiGattaiah ..., applicant _
and _ Ii

The Gengral Manager,
Telecom, Warangal Area, -
Hanamakonda and others «+»+s Respondents

REPLY STATEMENT

17 1. I§.V.Basavalah S/o late Kanakaizh aged akout 53 years
occupation of Govt,Service do hereby solemnly and sincerely

affirm and state as follows:

2. I am working as Law Officer in the office of OGM Telecom
AP Hyderatad-1, as such I am well acqualnted with the facts of
the case. I am authorsed to give this reply statement on
behalf of the Respondents.

3. I have read the original application filed by the above
named applicant and I deny the several material allegations
made therein except 'th'at are specifically admitted herein.
Before traversing in detall several ma terial a.llet_qan::l.:ms-;}~
averments and contentions made therefin I submit that the
applicant was appointed as casual driver with effect from
17-9-90 by the then Superintendent 'I’elegra;gh 'I‘raffic} Warangal
Division, Warangal vide his Memo No.EST/Re6/90-51/PTE/1S dated
30-11-90 (copy enclosed). However the order of the appointment

was cancelled vide STT Warangal Memo NO.EST/R-6/01-92/25/PTy

1st page. ' g'\ \
Corrs:s A Depo(f‘q‘ b;e“n:. e
TRANATY BABU 3 -
D-¥ s N LAW OFFICER
AICDG(‘T:'( -’:.l'elecom. q. 9, 7, gTEAR gt =t ?;:np.tl
O/o. C.G.M. , et
l{lyderabad- 500 001, e, C.GA ¢

Ty Tty T
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As per the DOT, New Delhi Memo

-t 2 $=

=

S

‘dated 7-6-91 (Annexure R-1).
No.276;6/84-STN dated 30-3—85: engagement of casual mazdoors/

casual drivers is banned. However: the applicant was taken as

casual ‘ariver since one temporary status mazdoor (Sri Md, .

lKhajamiya, s/o Bahadur Hussain), allotted £from TDE Warangal

vide SDOT‘Warangal Tel ecom, -letter NO. A—WL/CM/90-91/34 dated
20-8-90, ‘was unwilling to work ‘as casual driver\under STT
warangal vide letter dated 11—9-90. The casual driver is being
paid at the minimum pay plus’ DA/ADA in the pay scale of driver
post.vide CGMT Hyderabad L NO: TA/TFC/35-41/KW dated 21-3-90.
The: post of drlver for office of STT" Warangal was sanctioned
vide CGMT Hyderabad NO. WTFC/2-36/93 dated 23-12-93 “and. I

Director(TT), Hyderabad was" addressed by STT Warangal for -

“5constitution of DPC to fill the post wof driver vide letter
‘NO. Esm-9/jeep Driver/93=94 dated 28—12-93. 'DPC was constituted

vide D( TT);HD 'NO, m-'zs/zs'x'/z-s/94/14 dated 15-2-94 and

.;,permission oo I creat the post of driver: undér ‘STT' Warangal was

accorded vide QGMT Hyderabad NO. 'm/'ch/z-ss/gs dated 10-2-94,

47 YTt is submltted -that ‘the DPC comprising of'STT Warangal

as - Chaizwen, A.D(Per) o/b GMT Warandgal' and Supdt of Post Offices

as members met on. 6-4-94 and recommended the applicant for the

tpost of driver and District-Gollector..Warangal was addressef

for police® verification reports’ vide letter NO, ESTh39/94-95/VC/2?
“dated :8~6=94, Police verification report was received vide %
"‘District Oollector warangal Lr.L Dis.No C3/4596/94 dated 20-7=94

‘on - scrutiny of the case,’ it‘has noticed by SSTT Warangal that

'*,casﬁal drivers, engaged before 1-4-95 are only eligible for -

~2nd’ page;

3l ol

Corrs.
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Remopent:
D. HARANA BABU LAW OFFICER
A.D.(> -HD qxxgzumman 71 iy Al
Ojo. C.G.M. Telecom. ~Na C 0L Tetoenm, AP
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recruitment in the cadre of drivers vide D.G. 'I%elecom; New Delhi |

-t 3 3~

NO.16-5/01-NCG dated 10-9-91. 'This cut off date was extended
to 22-6-88 vide DOT New Delhi letter NO.269-4/93-STN-II dated ‘
17-12-93, Since the applicant was engaged as casual driver |

from 17-9=90 he could not be appointed on regular basis but

was allowed o continue as casual driver.
o

5. It is further submltted that engaging casual mazdoors/

contingent workers in Warangal Telegraph Traffic Division was

reviewed in accordance with instructions from CGMT Hyderabad
vide their letter NO.TA/TFC/ADTS/Confdl/4/94 dated 15=12-94

(Annexure R2) and 30 contingent workers were not pemni tited o |
contlnue with effect from 1-1-95 while permitting 99 contingent ||
workers including one casual driver:‘ 11 extrg Departmental |
messengers on deputation from postal Department and contingent
workers/vide SSTT Warangal letter NO.EST/Rlgs-5/94-95 dated

29=12-94, ‘e list inci!.udes 14 contingentlmrkers/ED messengerei}
in Medak district also which formed part of the erstwhile

Warangal Telegraph Traffic Division. ‘ ‘

6, It is submitted that CGMT Hyderabad vide letter NO.TA/

TFC/20=1/92/PT/KH/16 dated 31=-7-95 ordered that all irregular ‘

appointments of part time employees/casual mazdoors should be

digpensed with immediately (Annexure R-3). The applicant has \ '

represented tp GMT Warangal vide his letter dated 5-10-95

requesting grant of temporary status“: payment of productivity

linked bonus/ and reqular absorption as driver., His request ‘ :

for regular absorption could not be considered as he was not

3rd page. ' 5
K'! @VX/ '
?ﬂi’%ﬁn%%

LAW QOFFICTR
A.D. (3 31D g. ®. ¥, TG oAf.5 w0 oo
O/o. C.G.M. Telecom., o, C. G, M. Tel-cor, A, P.
Hyderabad - 500 001, TgT1918 fHycershad- 860 001

Corrs:




G

engaged on casual’ioasis before 22-6-88 as already explained
in the earlier para. Grant of temporéry status is admigsible
only in respect of casual Mazdoors/Drivers engaged before
30-3-85 vide DG Telecom New Delhi LriNO,269~10/89-STN dated
7-11-89 and for ﬁnose engaged before the extended out of

date of 22-6-885:" Hence his reguest could not be considered.

7.  In reply to para 1 & 2, it is submitted that they

need no comments.

8. In reply to para 3; 1t is submitted that the applicant
is not eligible for regular absorption in view of D.G,Telecom,
New Delhi letter NO,16=5/91~NCG, dated 10-5-91 read with DOT
New Dglhi letter N0.269-4/9?;-S'IN—II dated 17-12-93, since he
was engaged as casual driver from 1'7;09-,-'90.: which 1s after

the cut off date of 22-06=88,

97  In reply to paras 4 & 5, 1t is submitted that they

[¥13
need no comments.

10, Ip reply to para 6(a), it is submitted that casual
drivers engaged after 22-06=88 are not eligible for absorption

on regular basis vide D.G,Telecom New Delhi letters cilted in

para 3 above and that casual drivers/mazdoors engaged after

22-06-88 are not eligible for conferring with temporary status
vide D.G. Telecom, New Delhi letter NO.269-10/89-STB dated
07=11~89 read with D.G. ‘I‘elecom': New Dglhi letter NO.269=4/93=

STN-IT dated 17-12-93,

(b) It is submitted that the DPC with Superintendent

Tel egraph Traffic, Warangal Division: Warangal considered the
name of the applicant and recommended him for appointment as
driver.:.perhaps w:l.t-houtu-verifying the eligibllity condition

that casual drivers/mazdoors engaged befoye 22-06-88 are only

4th page.
@49 \
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D HARA‘\HTH LAW OFFICER _ ‘
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HPT:] 1996 at Hyderabad

7

eligible for regular absorption. Hr::t,srever:;= the Appointing

-2 5 1=

Authority (Senior Superintendent Tele. Traffic, Waranéal
Division': Warangal consegquent on up-gradat;ion §f the Division
to Group 'A' Status) has checked up the eligibility of the
applicant and found that he d.id not fulfill the required

condi tion.

11. In reply  to para 7, it is submitted that the
applicant is not entitled either for conferring with temporary

status or for regulaf absorption as explained supra.

In view of the facts and clrcumstances stated above,
the applicant has not made out a case for cnn_sideration. It
is, thereforej prayed that this Hon'ble Tribunal may be
pleased to vacate the interim order passed on 2-1-96 and

dismiss the original application

K, Ocanay

: Depon efti{
Sworned & signed before me LAW OFFICER

q. A %, &AL @ty w s1af1a
Olo, C. G. M. Tel.com, A, e.

E E yre d . 660 001-
R

’ tteém \/ogv-(
D. HARANATH \BABU

A.D. (S -1
Ojo. C.G.M. Telecom,
Hyderabad - 500 Q0.

on the day of
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AN R

G.C.I, . TELECOMMUNICATIONS: : ANDHRA PRADESH M 0 C
, Office ot the Superintendent, Telegraph Traffic Division Warangalo
No BETZR=6/90-91/PLE/15 _ _ _dgted_at WE:angl the _30-11-90,

Sub:~ Appointment of Casual Driver at Office
of STT Warangal. .

=0 0Qo0 =T

Sri.C.Gattaiah S/0 Narsaiah Basithhagar,Subedari
Haqamkonda is tereby appointed as casual Driver at Office of
Supérinﬁendent, Telegraph Traffic, Waraengal w;e.fu.17-9-90°
Since Sri.Md.Khajemiya S/C Bahadur Hussain A casual mazdoor
hes been zlloted to this division(for ulilisation of his
service as driver) vide SDOT Lr.No. A.WL/C.M/90-91/34 dtd
20-8-90 is not willing to work ss casual mazdoor in this
division, !
The terms and condition of the appointment of is as
follows. . ‘

1. That the employement is purely casual in nature.

2« The employement will not confer any right to employement
or any claim for regular absorption or confirmation in the
department.

5« that the official will bve employed for a period of 8 hrs

a daye.
4. that the wsges will be paid as per C.G. HD LroNouTA/TFO/

35=41/78/KN dated 21-3-90.

The wages of the affizim candidate may please be drawn
and pald in ACG-17 form every month.

The expenditure is debitable to the head of account
4-2(2) wages.

‘r??»rg j
| (M GOV INDARA
fﬁ) Superinien
Copy tor-. ' ' “dcmuph[:dmCIMun:
N ) *  WARANGAL - 506 002
\_"° The E-5/Casual Mazdoor/Driver/Jeep TF. 4992.
fitle, i
2. Sri.C.Gattaiah S/0 Narsaiah Basithnagar, ®ubedari
Hanamkcnda.

5. The ASTT 170, C.7.C. Warsngal for informaticn.
4o Office copys .

-
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Superintendent Tele

G.os::u'
office of the gra

No. EST/R~6f91~92/25[ETW

-—-_.q—.-

The following orders lssue

Sweeper-Cum*Nater men/}. 37300T3 mey b
. % STT Wgrangal ¢

>, D.T.0- Karimnagars- G.Shangar

5. D,1.0-Knomnen
K-Kumari-

4o D T.0.Jyothinagers™
g .Gats onalla, EST

5, D.T.C- Henemkondas: =
6. GsT.0> Warangal e @Waw

.- C.Gattaieh ES1/

. % STT. Warangal

8. D.T.0 Hanamkonda:&‘eleoom
Kendagatla Venk: ntaiah ‘EST/R

- Md.» Za.heeruddin EST/

g3 1 ANDERS PBADESH
aph Traffic pilyielon,
dated at Warang

4 by thi
e cancelled witb imm

- gri K. Lachaiah, EST/RF
ST"'\ 6/85"‘86/1

- ghaik Saljabee B/31

EST/R-'G/?TW /89
/3-6/89-90/?TW/ 6atd.

EST/R-6/BTH/BI~S
r=6/90-9 /PTE/15 dtd 30-—

Gentre I’roddutur s

M0 G
aranga"l"“ :'-_"-'i‘: ’ - {
al theo",.-oﬁ..g-i;.' PP

'-.——.—-——.p-—-r'm:

g office 10 Pert. Time .
sdiete. efft-f“

R-—6/85-86/3 atd. 10—8—8§

atd 23-4-85.
3 atd 16=7-88 ' :
sDOP Khgmmail
—90/5c1td 24~5~’39 :

M-J«qo S

/88-89/1

~90/7 ata 201790
l l -f-«s

plex-

~92/20 dtd 3—~r 9

—6/ETH/ 91
g—e/MW/91~92/25 ata 23-6 3

9. D-T-OoNiZamabad
10. D- T,0.Miryalgudai” GH-Yadia.lah EST/R—6/91" Z/YTS dtd '5"'6-'91.:_-'.-: Sk
eeniva.sarao, EﬁT/R /PTW/91-'92/ B
j!d-' "'5 "9'5': ‘ ‘ *

11. D.T.0 Kothg.gudelr 'ﬁReddy sr

(M. GOV{Nf{A txﬂV{U/

SUPERINLND
TRLE-TFC T - /ISION.,
 WARANGAL. o
Copy to:™ J S
1.The ASTT 1/C / Tos T 1/C
§.T.0./D- 2>
For ini‘oxmati.on

P N SR

ind necessei'y a,ct.i,on.;

N we ﬂa‘%@&wML{; PO
' .&—QQ\QQ




WL
) DEP ARTIRNT of TELE COMMUONCKTIONS.
lc>_¢-5(~5!c:n N 3 S - DS Tonal %‘QATJQW

BRiu) A-NL,Q~M\qa9|]34 4 o} Henk g 20920

R Mfs Sedo- BWISten | & heotslag dopute)
wode  wnden ‘rj\SU'x/ Cernbh i ,UJ'Q',E w'

fne crsydooyr wWoged wwef 99 .80
Placse  we A  of v ok, bax TAN V@)
oo be i lised e am‘:ua vd-u\, velaaicley ,

e

Sub~Divisional Officer,
WTelecorm, WARA “iGAL-L0200}
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. 3e0. 14 TELBCOMMUNICATIONS; s ANDNRA PRADESH M.0.C
Qffice of the Superintendent, Telegraph Traffic Divigion, Waremgal.

YeuST=16/9Q=91/Pari/Maz/Wages _ _dpted _at Waraagagl_the_ 46290,

Te

The ASTT I/C / TL I/C
CT0/DTC WL/KZ/KF/¥XD/RE(HB)/NZ/NB/
AV/0Y
Subs~ Payment of wages em pre=rate wasis te the
part=time employees ~ Reg.

Refs~ C.0.MD Iﬂ'cNﬁoTUTFC/}5‘41/88/m dated
21=3+90, G e e - :
) -=90000="

A ceopy of the C.0. Hydefabal letter mo. sited aweve on the

a—

subjeot 1s reproduced below for favour of imfermatiem and neeesaAry
sction. The wages arrears may ke te the follewing oand‘}atea.

Cepy of the C.O. - relegraph Trafic Divisies
Cepy ef the C.0.HD ILetter. WARANGAL - 206002
Subi~ As above, hé

Witk reference teo the letiers cited abeve en the abeve
subjeot, a kind attentionr invited te tihis effice letters Ke.TA/EST/

it wes glarified that casual labourers emgaged wee.f. 5=2-686 eves
for a day, are to de paid dally weges im gcoerdsmoe with imstruotiens

contained im the Directorate lre.mo. 10=13/87=R dtd 23=2-68. Asserdingl

. A
to » which the payment ¢f wages to b;‘_;aii on the Basis of the nininmg{.
pey in the pay soale ef regularly empleyed workers im the cerreasponding

cadre witkeut amy imcrement but with the benefit of DeA smd A.D,A g

3
payable at that pay stage. Im this oemnectien, it is aleo intimated ¢
that whemever oasual mazdoors are engaged for part—time werks, ;é
pecepsary ssnction should e ebtained frem the cempetemt antherity ,§
to inour expenditure Wy furrnishimg nrecessary justification as per |
standarda. : .§

Action may be takem to settle cases aseordinglye. %
sa/ E

(K.G.SASIDNARAK)

Divl.0fficer(T) ¥

for CGM Teleoem/A.P.Cirele 5

lydera.ba.d. ¢

N &“—-Sr‘\;\c‘\rc_ K’Q.d..&—’
AL e
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Department O

Te e.TfC, SR
 WARANGAL. s

Subs Review of Establiéhment for the year 1993 |
- 4n RO Warangal Divne. .i
i !

——

The approved staff strength of Circle Cadres in
r division is furnished ‘i

ROE 1993 for the CTOs/DTOs in you
in the Annexure.' : ‘
are requested to jntimate this office about

+he additional posts to B spproved for creation, if any, and
proposals for adjustment of surplus posts We.T+tes the present

|
|
working strength, for raking further necessary action. in w
the matter.’ﬁ@abuwern¥xwmﬁzu\c& Ty < “&@E.Kﬁcxk¢sméé&'c*4”r5- -

T SRINIVASA RA | ‘

You

DAs A \ . '
s above - Asst.Genl Manager (‘I‘ 7), ‘
' 6/0 CaG oMl TELECOM AP HYD -~ 1.
i EQEX___ﬂ x_ ) |
g . The. Dir (TT A P.Telecom Cyrcle, Vasanth v{har B1dg., |
or information and necessary action. !

2. The DFA Cirple Office.

:
¥
[ Abpids, Hyaerabad f
i ( | o
3, Ogfice copy

1S




ROE 1952 ¢

CIRCLE CTADno _..

e = ARANGAL TT Divi, R

ik Sy — e TP SN T e Wl S . S S W T T e T S e S

3.

4.

Je

6.

8.

Name of the
CTO/DTO

CTO WL

Nizamabad

Hanamkonda

Khammam
Nalgonda
Karimnagar

Adil abad

Justified

-

sanctioned Reduction 5% ' .
Cadre in 1992 in 1993 under {204 Nettls-ancFl:lloned + W.L.toO.
' OTBP/BCR 4 strengc ~ Col.®2 4
{3) (4) {5) (6) {(7) (8)
Group ‘A’ - - - - z
Group '8¢ ™ 1 1 - 1 -
ASTT 1+) LR 1-FViR - 1vV LK -
Drive ~NIi~ 1 - 1. +1
ASTT 1 1 - 1 -
2 1
T 1 3 1 +
TM(T) ] o .
TM(S) 1 - - - -1
ASTT 1 1 - - =
™ ( T) 1 1 - 1 -
ASTT 1 L - S -
ASTT —"1 - 1 - 1 - P
™(T) 1 - - - -1
ASTT ! 1 i - _.}_._-: -
T™(T) 1 3 1 2 +1
ASTT 1 1 - . -
T™(T) 1 1 - 1 =
ASTT 1 1 - 1 =
™ (T 1 1 - 1 -

(amniia-a 4
Sy s 0 3 Ay i e e



i .
ol
S
R +
T
;
- 1

.

LY P

= ' A et
-3 2 t i
ABS TRACT -
Sanctioned Strength Justified ._Reduction under - g 4 * s
Cadre ) for. 1992 for 1933 (536/2034 Net sanctioned + )
. Streangth -
TS G- B - \ \ _ - i
ASTT * 9 8 +1I LR - 8+1 LR -
™(S) 1 ~NI L~ - - (=)1
./\
TM( T) 6 9 2 7 (+)1
'SS - - . - - -

| - /‘g”‘}q)}iz T

Asst. General Manager (Telegraph Tr'c;l'ﬁc)
YeT G SAIEH LIHTIT T stalsg
O/lo Chirf General Slanager, Telecom,
i, 9. @iwS, §37179.500 001,

A. P. Circle, Hyderabad - 500 001.

PR,

s iRk e e




DEPAR?MENT GF TELECOMMUNICATIONS

. g
M (o AT AT ‘:’ 1
T T, GEAIET. fhe Director-TT,
SUDERINTENDENT, ‘A.P,Teleconm,
TELEGRAFH TRAFFIC DIVISION. | Vasanth Vihar Building,
NATANGAL AT HANAMKONDA-606 GO) Abids Hyderabad-—500001 .
s EST-Q/Jeep-driver/%-% T8 Hmk-1,the28-12- 93.

——a S, ﬁ".—‘ mw

SI. -
I

Sub: Filling up of post of driver in
Warangal-TT Division.

Departmental Vehicle has been
sanctioned to Warangal~TT Division vide C.O.
Lr.No. TA/PTCC/23-16/90/1 dtd. 29-6-90,. Shri
C.Gattajah has been appointed as casual driver
vide STT-WL Lr.No. EST/R6/90-91/PTE/15 dtd.
30~11-90 w.e.f, 17-9-90.. The order of appoint-
ment is herewith enclosed for favour of
perusal. :

A post of driver has been sanctioned
vide C.0.Memo No. TA/TFC/2-36/93 dtd.23-12-1993.
A DPC with Director-TT as a STT—
as Member has to be convened to regularise
casual driver,

3

c [\ -"(_ o
R Lo i
Lﬂh¥k. R (K.BAPAIAH)
Superintendent
Telegraph Traffic Division,
¥Warangal ,Hanamkonda-506001.
*MBG.

ﬂé;bQ

NIV Legoan s« Real

At

r-—o

B

TETESITEER
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a2 R L )
o Department of Telecommunications 1/ '

=% Pad

_ Sy A
Yoy Yz & PR T /l L\
PHTAT JTT AT P \ \/

Framy D0l TOR " L_EGRAPI T AAFFIL, > Sri K,Bapaiah,
N A £ 1he -JuprlL Tele ch,

oo SRR TE TR “"arangal TT VPivision,
&

SIS caraa - T N Warangal

o dhwr i

frats Dated at Hgnﬁhe 1h=n-G4

B Y R P

SubiFillingup of nost of driver 1n-Warangal-

TT Division - regq,

Hef: Your letter lo0,25T.9/Jeep Driver/93-94
dated 78-17-93,

tdverting to the above, it is to intimate that
compesition of D0 for recruitment of car driver post
a5 per Cflumn 17 of schedule te OT Mew Delhi letter
Fo.u0-8/31.0 0 dated 1-11-23 (a cony enclosed) is
appended below tor informaticn and further necessary
actiaon,

b. Mead of thie recruitment unrnit ¢ Chairman

T.oAn Automobile Engineer, if

i available or Gr,'0R' officer «f - FE

[e;ﬁcom Circle/Telephone Dist, i hember

*
Sofar 'Y officer of postal wing,d Momber

1
o/ggﬁf —
/?é?‘i”ifﬂ B
eintor (TS) .
T _):r;.c.or (TT) '
7 Tatecnm, :
e’ Hyderabad 53001,

|

3
9
'_a
.

A5 al DOVeE,

cinara

L]

-

Naole




€ 'GOVT.OF INDIA |
F: ' DEPARTHMENT OF TELECOMMUNI .
ET ‘OFFICE<OF THE CHIEF GENERAL MANAGER TELECOM A PHYDERABAD - 1. ;;
@ no.TA/TFC/2-36L93 ~ ~ - gated a t HD-1 _ _ . the _ 10-02-1994. i
| |
Approval of the Chief General Manager Telecom, , y
A,P.Circle,HYderabad is hereby accorded for creation of ‘ k
® the posts 1iited pelow in Warangal ©T Division and fo¥r
# simultaneous cbolition of the posts shown against each. I
‘E _______________________ e e = - .
Aé‘ Particulars of post :
i Name of office jdentified for simultanecus M
% abolition. o
i@ 1, T.M(T) T.C.Nalgonda{lst) s.S.post of .0 .Nizamabad made :
3 permanent vide TA/TFC/4-2/85, |
& dated 10-6-1985. ' M
s SR
-'@ 2. T {T) r.0.Nalgonda (2nd) ﬁmjénggggmof,TaO-N;zamabéd |
b ' made permanent vide 1lr.na, J]
3z _ TA/TFC/é—E/eo/VIi,dt 14-7-80. v
ﬁ 3. T.M(T) T.C.Karimnagar 6th post of ToA{T) of TO &
p. - Mancherial'sanctioned vide 41
- TA/TFC/2—36/90,dtd 25~2=91. r
| 4, T.M(T) 7.C.Adilabad 12¢h post of T/Man O/D /,
x T.0.Nizamapad made permanent "l
; oide Dir(TT) HD memo no.TAW/H3T/ |
5/93-94, dtd 8-6-93. 1
v 5., Driver o/o0 STT Warangal 11lth post of TOA(T) sanctioned
L T — for CTO Warangal vidge C.0. [
3 1o no.Th/TFC/2-36/90,dt 25-2-91. g
Sl L)
f? The expenditure is debitable to the Head of Account Jﬂ
. and shouldé be met from the budget ﬁ

MH-3225 - A.Z(Operative)

(2} &¥% EST-9

2 .The DireCtor(TT),A.P.Telec
Hyderabad for informatlon.
3.The C.R.0.(TA)Cjrcle Office
4) to §) Tnpe ASTT I/C, Nalgon
7) to 9) The ASTT 1/C, N{zam
- 10) Office copy.
' 11) Soare .

-

da

/Jeep-Driver/93-94,
om Circle.v.v.81dg,Abids,

apad/ Mancherial/ C.T«

¥ allocation. % :
x5 n .
4 RO\ '
oy '—')‘("‘.J"'\_(}i:/" \‘r
i (T SRERUTVASE RAC ) !
4 Agst.General Manager TT) [

for CoG.M.TELZCOM AP HYD - 1. 'li

ﬁju Caopy to? | .H
v \//Z.The Supdt.Tele.ch@warangal W.r.te.hls letters no. _
(S £57/Review/DVN/93-94, dated 27-1-94 and | |

dtd 16-11.1993.

abad;

,Karimnagar,Adil
O.Warangal.

N+ ¢ RoStualre Raststy
AL Qe

!

£
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6.0.I.. ' DEPARTVENT OF TELECOMMUNICATIONSi3A.Ps  Ms0,C
office of the Superintendent, Telegraph Traffic Division,Warangal,

-hﬂﬂnu-_-u-G—--ln--ﬂﬁ—ﬁu—ﬁ---ﬂ_,--ﬂ_'

" DPC MEMBERS:= 1. Sri.K.Bepaiah, Chairmen
and Superinxendent. Telegraph Traffiec
Warangal Division, Warangal.

2, Sri.K. Nag”hwaﬁ Rao, Menmber
and Asst Director (Personnel)
% the GM TQlQQOﬂo._
Warangal area, Warangal.

3, Sri.B.Narsaish, Member
and Superintendent of Post 0111003,
 Warangal Division, Warengal.

" The DPC recommends the following Casual nr1Vtr
for the post of Driver,

--mn-w------—pﬁ-‘----ﬂ-_"‘-‘--‘---‘

S1.Nos " Name 6f the offioial oC/SC /ST
1. 8ri,C.Cattalen - - . oe
/ -
L . é.({\ﬂﬁa{ .
CHRAIRMAN | |
(K BAPATAH) .

Telegraph Traffic Division
Warangal, Hanamkonda=506001,

U‘“‘“‘Q /oq/% /f URY

MEMBER
{ K. NAGE SHWARARA Q) . (B.NARSAIAH)
Asst.Director (Personmel) Supdt. of Post OLffices
% the GM Telecom., o Warangal Division,Warangal

Warengal area, Warangal,




C.O.I. TELECOMMUNICATIONS; ¢t ANDRRA PRADESH M.O
<Dffice of*the Superintendent, Telegraph Traffic Division,Warangal.

A
e

T O T - =

it

T
it

=
ak

Froms
hY

gl W
170

The Superintendent,
Telegraph Traffic Division,
Warangal - 506001,

T TEIR

Registered/Confideptial.

o)

To
The Collecloyw,

Warangal at Hanamkonda.

Subg= Verification of Charactor end antecedents of
candldate for the post of Driver,

Sir, ' q

I am directed to say that Sri.hiluveru Gattaliah
whose particulars are entered in the enclosed attestation form
(in triplicste) is a candidate for the post of Driver in
Telecom service, To enable this office to determine the i
suitability of the candidate for Goverrment Service, I am
to request you kindly to certify on the basis of the information
avallable i% your records whether he has come to adverse notioe
or not and whether there are amy facts about him under Governmment.
It may specially be indicated whether or not the candidate is L
suitable for Govermment service and if he is consldered unsatis-
factory, a brlef statement of the grounds for the opinion expressed
may be added. The result of the scrutiny may be communicated
immediately to this- office. B

Thahking you, ] ;;

Yours raithiully,
7

.. \\,:_‘ -
ol -

(K BAPATAH)

_Saperintendent
Tolograph Traffioc IMvision
Warangal, Hanamkonda~506001.

Encls: Three.

s

AU Ragoonve e




- 1, Warangal,
" L.Dis.No. C3/ g9y /95¢ “2% &/ Dptd., w . y.
: ) AR /
R

AN B-b @

. : e, B R h;i—*‘““‘qc’”‘,\;““m
CONPILLAL IaL/BY Ri.oD POST ﬁtﬁi_yUE: . OLflLL oL the Collector,

Fram i

. RO
Sri. Ajay Migwe, I&S., - Suﬁom%whm}
1lector, virreéngal, S ( . P
_ S 2 Srelecfagh Traffc
Sir, W R jﬁr bf g Qfﬁ i
“ . '»’ (jovvartal — So4 00 g -
Sub:— vVerification of Chat?&icr end antecedents of |8
Smi/kum. /Sri 1. Chil veva Gaﬁb«% S/ Wog koiak S | E
2, o |8
- Verificétion report sent - <Lg. ' S 194
Ref;~"Your Lr, No. EA}“-}?/QH’7S'/Vf/a} ﬂH’ 9'5’7¢" o §
(o]e} T ..

The ‘character and antecedents in respect of the following
cerndidates hes becn got enguired into. There is nothing adverse
sgeinst them on record &5 reported by the Inspector Genersl of
Police, Intelligence; A.F. Hyderébsd/Superintendent of-Poliee, Wal.
1,

¥
s I . . . %

5 . é)\ . C{l\ JII [/G*{tt &w//_/"—""/\ 5}9 Afﬂ Xﬂ(ﬂ ! ﬂ’/‘l . ,':.
3, b
The cttestetion forme sre returnec herewith, Plesse . .. . . %
ecknowledge its receipt. . o .
' gq” uﬂ( A N

' Dist, Revenue Officer, & "1 [
Cncly Attesteation A3l ., Dist, Magistrate,ngrangal.g'g
FOrms . . . . , Lo A N: "

g

= 1R ‘f

S

; E

- ‘i,.'..
- [

@
NV Reengrte veiloe dste,
N o VA
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/ 744\[@52?‘ =
o T :\ j
..'" . ¥ N
A % > '
© o
: : B, t o ANDHRA}PRADZSH |
m'mmmrm >” : : Ca
il . e :1an.3jer,Telr3COm,}\,P, Myde cabadg. s e
'jly\‘*hdo ated at dyderahid_ the 20-92=91.:
The Gonperal ivnagrr frlecom,nNistrict, Hyderabad,
Thor o fionrral  apogsr, Teletom. WGL/VM/Sec 'bad, 1IN
L1 T, e/, Ce, in AL, Tirele, . 1
S 3.%.7.Ta, / S.1,Ts, in ALk, Circle,
Tho Chinf Suparintandent, CTO Hyderabad,
B The S,7, Civil/Zlzcirical, Hyderabad,
“ 0 The D.S., Swg. I & II, Red Hills, Hyderabad.
S The Trincipel RTTC, 3SecIbad, - '
The ~,7,T, Carrisr & VPT Installatiion, Hyderabad. =4.
D

rocoanised WUni s

Director,

1

s copy of NG Telecom,

Telegrapn=-Traffic, Hyderaba

. ./ _
Sub:« . Ragruitment in- the “Cadre f Drivers =

anclesed herein for informatidh and guldamee,

.

3o

/

-

'\

RS

arification Lher”of -

N No. 168-5/91=NCG b, 10=-3=01 is

A
AsSt, nirector (REd)-Thin :
C.G.M.TelécomsA, P, Hyderabad-x

%

the circles

aaking fresh
P RO
PEETEE S

have beer
raferencs
vanoTecruitad
}oar. awail lab‘
orinted aut that
“thar Mopartment cand

a1
Srivy
N

LN

cate »f

Copy to: \‘
1., The Director (Fn)
2, Th» Asst, Goneral Manaaer (P) . '
3. The Asst. Director ! Staff) Circle Pffica.
d. oh. isst. Crpeoal lv1anagcr (3T) Circle offica.,
Copy of the lotter ref._rred above, ' .
Subi- Recruitment in the cadre o7 Driv.'rs - .

It has becn minted sut by the Staff unions that same-of

Clarification thercof.

recruiting drivers from the onen market by
t the Employment exchange? even though:
=as5ual hasis/casual labsurer (enjaged as

in trise units. DBesides, 1t has alsn

th2 casual drivers/casual labourcrz and
idates are not able to produce the certifi-

N

nhn

2Xperience of driving heavy duty vehicle as

provided in

Rocrultmeont

Rules,

This has caused 2 serioug handicaep in

decided that:

Ca o matter of rogelarisation of casual drivers though tacy have,
Men weorking 4o the deparement £or a long perind,.
The intte o has’ bood considered in detail and it has hxon-

(P.T.o,) f,;'




—

[ antl
2 L}
- /L ¥
_2.‘

Ty ydant w0 waata of vacanceiss meant £9r
.,;ﬁ.ﬂiw-'ﬁ‘ T iyerr omyy DE st oonly from ang qst
thy e clrdvary “LL”lpyfthpﬁil“Lﬁ] in the Aenartrmnnt on:
SNETAT sy el ar: 1e7af5, L[aihling which recraitmont
Lo Ths marhe fr\ﬂ "mongsk the gasual labour.rs T E o tom
Poaroarne b Angy the jab ”gf c_]ifivﬂrw. ,  suabj:ict o,

R S T SN I R U O Ty - nacic dn Srder wf sonlorily
Sy ey |~ af o ryice as cisual driver/casual lohour
o s Ariv e, ‘ S

2}  The casual driver/casual labourars engaged as. drivers:
' + . 4 e pm
mav ha given age rolaxation to the sxtont of the sorvice Zen-
n'\‘r. ¥ ‘:l ‘\\"r 5 L‘C” a0 ""c“..lq 1 ..'Iriv ‘'S, -

3)  Th: 50% departmental quota >f vacancies will cont inue{,'~
s he £illed up from amangst the eligible cadre., The 50% '
quata 2f ths posts meant for “epartmental officlals is LillCd
o rocrultment from the line staff and Group 'N'. -

2y The cortificats =f experiencs of Triving htavy vchicle
b Tar inn__u ¢ uoan botin In resocct of the casual drivax/

Shwun il vloour and nc depavgrone afficicls “ligbblc far rocrult-
mont oA inost bhe 567 “opartment gusta of vacancics, The :
JEfdcials may o otashod £or driving skill by the sclictisn commie :
t conribod it tho recrulitment rales, ‘ '
. - [ ' i
ta oo owvesmaoasdion o ars loft unfilled quinqt 50,0 Aoparte il &
omt sl moeata, L woerlancs number of vacancica may be transgicrradl |
ta Aivenl recrulbmsnt quots and undor no circumstances shoulad
rocrultment b2 made from tht Hpen markeb.
The recruitmont Rulss notif ied under this offic: lector ~
T, 0w/ 13=NCG datod 1-11-83 may be considered as rolaxerd
ok Lxtant 5f 4oy provisions.
Sd/, .o . A..__. .. . .‘;,,i_ .'.‘_:.. .

(54 Ke thwon)
Testt “iroct:r Guniroel ("TN)




b(u | ’ | e ‘79’ N M{:}C""':_

ﬂ‘_/f"' FhAieT Sereral sanager SElecon. . .Cirele, H yderhad‘-—1 v

No:TA ; ST§/9-1/R1gs/93 Dated 30~ 0%

2 //obb:ﬁ -‘
-:T" i ‘

fe B K\Datc

4. AL1 Gereral hanacers lTeleftom.Areas, Hi:Clcle '\\:,1,, ~ ’
"

>.General managers Telecom.Uistt, Hyderabad]VJ/Hn; G b engal- 22

s.

3.Telecrar Districtmanagers in. A.P.Circle.

4.Tele com. Divl.Engineers in A.P.Circle. L;/ \ <:::\

B.G,E.T@lefcm.ﬁivil Circle, Hyderabad-20,
6.S.E.Telecﬁm.Elec.Ciycle, Hyderanad-1.

7.Principal RITC Secunderabad-3.
8,

D rectjr(TT)Pyderdbad /9.A11 SSTTS/STTs in AP. Clrcle. ,
. A.D.(Es t)/(’ﬂct*;/law Dfficer,circle office. R
0. g‘lznro officer rircle offlce forinfn. : ‘
fubjncti-Casual labnurers(Grant of Temporary’ status,f’
andl Regularisatinu)scheme, 1989 engaged- 1n

irrles after 30.3.8% and upto 22. 6 88.

9
1

E copy of UCT Hew elhni- letter ncL§ﬁ2:312§:§Iﬁ;;;Lr

I3

dated 17.|2.ﬁ&93 i5 enclosed herewith for taking necessary:

( P. r\l 444 [\l% .1 ::6) ]w?{’ B
Assistant Dlrector(Staff &I '

£ Svi T General mamager Te}crnm.‘
&.P.Hyd erabad. v

action immegriavely. \

copy to:—
.All recognised unions/associations.

sepy of DOP letter reserred to abhove:

Subiecti=Gasual labourers(Grant nf Temporary status
and He o lcrlqd+}0n) sciiene 1989 engaged 1In
cir~les after 30.3.%85 and upto 22.6.88.
-

T————

A i i £ bR = e L2 b,

5

HSir, _ .
cffice ocrodr No.269- 4/93 STN,

dated 25th June 1)uu, wherein or.ers were issued to extend‘
those casual mazdoors who were

I am Girscted to rerfer to this

!
R
3
d
b
3
P
hy
i
i
b
F

the temporany siatbs te axl

anganed Dy fae-Project cireles/Blectrification circles, durlng

the period J1. B To 22. 6.88 and who were still continuing - -
for such work" mnore they were initially engaged and who~
last more than 365 days countlng

were not asent for the

from the date of i asuc n{ tha above said OrGeT S,

CO ntd- R T ] " S .

.




2 The natier has further been examined in this office °
and it is wecided thatall those casval mazdoors who .ere .~

ergajed by the vircles dur ng the periocd Trom 31.23.8% to

22.6.88 and who are still continuing for such works in the
@

. Al . . . 1 N )
circles where they weore initially engaged and who are not

absent for the last more thin 365 days caunting from the date’

of issue of ihis orwer, be trought uncer the above said scheme.

3. The engaderant of casual wazdeoors after 30.3.85;'in
violationpf the instrvctions of the Head quarfer; has been
viewad vary seniously and is is decided thatrali'past‘casesf
wherein recruitwent nas bien made in vielation of instoctions
of the dend guarter dated 30.3.198% wnould zls0 De analysecd . and

disciplinary acilion he initiated agains® defauliting officers,

4, . It has, also peen decided that ergagsment of any .casual
mazdoors after the izcue of this order should be viewed

very seriounly and brought to the notice 2% the approprlate
authority for *elking prompt anpd suitable action. This should

be thengersonal‘responsibility of the Heads of circles,jconCer—
ned DisClass 11 officers and amount paid to such casual
mazdocrs towvacr e ages e

-
]

-
|

uld be recovered from the person.who’
hao recrul ed/zngaged casual labour in violation of these
instructions,

3. It 1s further stated that the services of all the casual -
mazdoors who have not rencerced at least 240 days (206 days
in the case of Administrative offices owserving 3 days a. week

of service in a year on thoe dite of lssue of these orders,.
should be terninated after fo130w1ng the conditions &s. laid
down in I.D.Act 1947 under Section 25. F. GaH.

A, These c-dors are issued with the cincurrence of uembor
A(Finance)vide U.0C.NO. 38511/93-Fa-], dated 131211993 S S

' Hindf version will follow.

Yours farthivily,
g4/
(oot D)
Aeeth. Direc bor Gener al(ofw)

- o8

N P g B -L.,“g -
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G.0.I. DEFPARTMENT OF TELECCMMUNICATIONS
Office ~f the Senior Superintendent Telegraph
Traffic, Warangal Division, Hanamkonda,

M.O'C /

No.EST/R1gs-5/04-0%

Pated at Hanamkonde the 29-12-1994

To
Sri » » » L " * L]

- .

Superintendent 1/C, C.T.0.Waranysal
ASTT 1/C, Hnk, AV, NR, KF ,¥X, N7, RE and XD.
TM(0)/85(0)/TS{O}/TL/Ta 1/C, T.0, MPJ5P2{ JUf KMD, K2, BCM and MYG

Subs-Engaging Contingent Mazdoors- Reg.

As per PG P&T New Delhi letter No,270/6/8L-STN dzted

- 30-3-1985 and NOT 1D letter No,269-L/93~STN-IT dated 17-12-1993,
.engaging casual mazd 0ors and creation of part-time posts is‘banned.
However, it is ncticed thst seversl contingent workers have been engaged
at TOs/TCs in Varangal Telegraph Treffic Division. The position is under Al
review and separate orders follow,fer regulating the same. In the meantime, %””
engaging contingent workers may be restricted strictly to the number and g-
names indicated in the Annuxure-I to this letter. Workers not permitted ¥
beyend 31-12-1994 are listed in Annuxure-II. Workers now working at one
place and permitted tn he engaged at other places may be directed to
report to the new plase attached w,e.f,2-1-1995,

Any deviation from the orders centained in this letter will
be viewed seriously, Receipt of this letter may be acknowledged by return
of post and compliance reported immediately,

— 7 R
--—..,‘ '. s ﬁ."-}‘/\-‘)ﬁ’/

Note:~ The contingent workzrs permitted 'ffbwjbusf" ~ T ()%%( :
vide Annexure-T will attend M EANUMANTHARAO "
'“rung/sweeping worke » and : Senior Superintendent

ﬁelivery of telsgrams Telegraph Traffic,

Warangal Division,
Hanamkonda-~506001 .

Copy to the Incharge T.s in yarangal T.T.Division, They will stop
' engaging the contingent workers who are not permitted vide ... uiore-T)
Annezure-I1 and direct workers identified for other places Lo report
at the new place from 1st/2nd January 1995, D

Ve .- a,-‘:““ _f./"-/,,_,—-""

AT —--‘-“‘i/'/ ! Aoy
M. HANUMASTH Qﬁﬁaj o
. 0) ‘
Senior Superintendent
Telegraph Traffic
Warangal Division,
Hanamkonda-506001,

e

NV Reacgreve Raddsy
A
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AL L - -
P

biNo, Neme of TO/TC No of Contlngent Names of contlgent

workers permitted. workers pePmitted &
date from which they

Y were engagegd as
o7y s e e e #ontingent workers
11 2, 3. v C 4,

T.- CT®- Warangal Nil. Nil
» 1.0 Hanamkonda Nil Nil
1. TC.Kazipet "fne + 1T ED 1,K.Gattumallu, - 19-5- 89
Lo 2,
‘K.Sarangaprai, (ED)
+ - 3 ! F
. TC Kakatiya University One . C.S8rinivas 17-10~ 92
£. TC. Jangaon | One D 1 .Md.Ghousuidin (ED)
: -

7. TC. Mahbubabad - Two « T .Viswanatham (ED
(1—¥l&§> \Jtu&_&ﬁg+(

-

j
1
. TC. Narsampet TWo 1. Kumaraswamy 2%
; , > o QLA P eI
2
1

@, TC.Eturnagaram Lne » D.Rajaian «

Y. TC. WL Chowrastha Nil Nil
IW. % SSTT Warangal

——————— Three 1. Md.Zahiruddin 23-5L91 06.0 hrs
‘ 2. M.Nagesh 7-10491
3. M,Ashok Ry -
LTI KARIMNAGAR _
TO-Kerimnagar & TC-KF(M) Four 1 oA Jugadeush 1;a_9
' ] <. M. JMallikarjunrao 284 !
‘ 3. D.Ilaiah 29-4-9 .
4. K.V.nugopal C22-11- H ‘%}
. T®-Jyothinagar Three 1, A,Viswanatham 1-6-g2, * ,?‘
2. R, Phanikumar 1-6-G3 o .
3. M.Ravinder (kuC) ﬁ—11-9j
2. TC.Godavatrikhani. Three 1, R.Srinivas r 1-9-92 \ "
2. P.Lingemaiah |  1-11-g2 n
| 3. A.Srinivas 1-6-93
3. T€. Husnabad " One 1+ T.Murthy ~ 14-12-93 o8
B 4.;TC.Peddapalli. qu 1. Basheer 7 1—8~92£ 06
3. ‘ 2. MN,R_jender 13_9-92; "
4. IC. Jagtial One + 2ED 1. M.S.Saleem (ED) 1-4-92] @
¢ .q"f”# 2. Zakir Hussain(ED) 16~9-9% "
; 3. D.Sambasivagoud 159—%5 "
s 6. TC-Metpalli Two 1. G.Srinivas(He o - 9 93 "
| | , 2. SG.SrinivaS'E%;;=ﬂ LU
E 7. 1C .Koratla s , ne 1, K.Venkateswariu 1-9+ 3 o -
8, TC-Manfthani _ One 1. K.Srlnlvasardotfgo1 12-93 08,
g4, TC-Sirsills Two 1. S.Sathaiah 1-9- 93 6

2, h,lakxshmaiah (WB 1-12-93% .
A B.Veeraswdmy(usgj 1-7-93 ,
[}

R e




| - ~ page- 2- :
T S S % - - e - - - - - e - . .
3. ‘ 2 3. 4,
_________ .- R - - - R f S -
3. TO-Kotihagudem Three 1. M.Venkateswararao 1-6-392 06ulhrs §
2. A, Ramgumar 23-10-92 . ™.
| 3, Bk | j)22m22é¥h—-t//’f113
b TC—??loncha Three 4, Smt.Ch.Sarojana 1-8-92 Obi. hrs
I i i e A 0" e
* TO-Bhadrachalam Three » R.Srinivasarso 10-5-91 06" Jhrs
2. B.Satyanarayana  15-2-92 "
, 3., G.Ravinder 4-5-32 "
6. TC-Yellandu one 1. A.Nagareju 8-3-94 M
7. TC-Manuguru Two  1.Ranggreddy 17-4-93 "
2, S.Niranjan(XQ) - 26-10-92 "
8. TC-Madhira One {T'Mongeswararao ﬁ9;7—91' "
3, TC- Sathupalli W 0 OofE> 1. G.Apparao (YLD) 21-5-04 W
Iv. 1. TO-NALGO‘SDA K =y g E}) '49‘?&1*9* CW W \Las
' e One 1. Md, 5«, A=h=QL4 - "
2, TO- Miryalguda Cne 1. Ch.Yadaiah 16-5-91 " 4,
3, TC-Suryapet TWO 1. K.Srinivas 1-6-92 "
2, Gopichand 1-11=-92 "
4. TC-Kodad Two 1. Sudheer habu 1-10-92 "
< Q@gﬁv&<ﬁ 2. Thirypalreddy 13- 10-92 é;
5. TC~§g£ﬂrnzxar One 1, H.0smankhan 1-3-94 Ok Jhrs
6. IC‘HLL'{%Q{&ﬂ‘One 1. Yenkatanarsaiah 1-10-93 0B hrs
7. TC-Bhongir Two 1. I.VRL.Srinivas  1=1-93 0 bL#o#en .
2. K,Venkatreddy L~2-93 ]
Ve MEDRK > 7 1. S-Ratanakar(spp) - 41-6-93 e
0 iL.u -b-aq I
2 o b
- 2.,RC .Puram -T0 One 1. gghhfﬂ
3, 70~ SEngareéddy One 2. C.Vgnkatésh g-11-92 "
L, TC-Patancheru TWO 1. Bheémsingh 1=5=93 L
: o 2. Sunilbabu 10-6-~93 i
5. 1C- siddipet ! Two 1. Md,R,fifddin(ED) "
o ‘2. D.Anjaiah (ED) "
6. TC-Yeddumailaram One 1. P.Dasarath 14=6-93 "
7. TC-S&dasivyet One 1.G;p%llikarjunrao(ETR) 1-3-94 ®
8, TC-Zahe«rabad Two 1, K.Sampathkumar{NB)  5-5-94 "
2, Cgablngdchary - -BEina
. P e N - =54 - &
9, TC- Gajvel One 1¢f. Purnachander (Jan) g2 €8“hrs
VI. 1. TO-NIZAMABAD Nil Nil i
2.+ TC~Bodhan Two 1, Idrismiya (ED) 06 CThrs
2. T.Gangaram 8-12-95. - 1
3., TC~Armoor R Two 1. P.Amarkumar 1-3~94 "
5 2, K.Ramakrishna 1=2-94 M
4, TO-Kamareddy Two 4. S.Srinivasgoud 8-12-91 . "

2. N.Srinivas (BOdhan) 1-4-94 1

Cont-3~
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~ Page- e
L. e, R 4,
VIL. 1. TO-ARilabad Thr 1. D.Krishnemurthy . 1-4-94
2. D\Ramsekh a& oy 94
Ze “‘ralmhulu
T N(Korstla) | 1-5-94
2. TO—["'ianhharia'i Two - 1. G.Srinivas (ED)
2. B.Vidyasagar 1-3=-G4
%, To-Sirpurkaghaznagar  Two 1. Ch.Satyanarayanz 29-6-93 ‘
2. A.Anjaneyulu 1-6~93 ¥ ?
4. TC- Chinnoor Two. 4. R.Muthulingzm (BD) - d
2, Tanfiq Ahned 1-9-95 - *
5, TC- Asifabad One 1. J,Setyanarzyana
‘ (Bellampalli)} '1 G4 OL.Ohrs
6. TC~CQotnoor Two 1. Ma.Raflc;uddln (ED) 06 .hrs
2. P.Kumaraswamy 7-6-93 "
7. TC~Bellampalli Two 1. K.Srinivas 1-8-93 ",
2. Pileep 2-—93 "
8, TC-Nirmal Two . 1. G.Rathnakgr ‘15—-11-—-93 "
' 2, N:Sat anarsyanaredd lmbhg .
(Karimnagar) ;5\-s\91+. V‘&JH\-—H! 1
- - - W A
\\\
5

w,__,. g0 + D
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qut of Contj_np’ 0l worksrs

V?i:) B.S&ailu -

”1??3 T.Nagabhusanachary __ 3«& T
(L) M,Satyanarayans
5. D.rraphakar
6. B.Raju
7. J.V,Prakash
3, T.Viswanatham
J. B.A.Padmanabham
"0, K.Ramesh
11. M,Buchibabu
12 K.Srinivas
13, A.P.Sarma
14, PVS.Prasaij
15, G.Nagaraju
16. HB.Swamychary
7. CLsatyanarayana
8., T JRamesh
15, D.Venkatreddy

- 20. J.5anjay
21. Veeraraghavaulu
22. Md.Rizwan
23. P,Cangadhar
24, K.Venkateswarlu
25, Govardﬁangoud

26, X
27, G
2e,
29,
J0. B.V,Krishnarao
IC*Tj. M. Krishnamurioy

Lrinivasreddy
Sarangapani
V.5atyanarayans

T.5.Haman

2\ VA, K.Zafrullah Knhadri
> K.Bhaskar ,
-_’._ /

%Y= D

N %%Lauhuﬁ§$§}”ﬂr v
Nass T

vnu,V&hV*uuw&&ﬂtlermal
‘ dAEWULJwTouzdjlahad

Se1 TSR U HRAD
A (TT) 9o Conrr 4D
£Ax 20 10RS
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not tc be engaged from 1-71- 1095

Slho., Nmm of th\ uontln' wt WOrKeEr Of+lfe
1. 2 3
X1, Smt.K,Vinyasudha TC~ Jycthinagar

-Medale

0 h‘nun rial

TC-Marsompet

TC K<-Wyre Raod
TC--Gajvel

-0 0w
TO-Sirpurkaghaznagar
TO-Kh2mmam

3 O

TC-Sathupalli

. —do- -
TO-Hanamkonda
TC-~Karimnagar
TC-Knazinat
0.481fabad
‘TC~-RBhongir
TO-idilabad
TC-taloncha
TC-Huzurnagar
7C Medak
TC-Nirnal
TC-aloncna
TC .-
CTC—Armocr

Manthani

TC~5adasivpet
1C-Zehee rabad

¢ ~Zahe - ravrad
TO-Kamareddy

Ty(_3§£ﬂg&iwnﬂ}_a”

YA S i

- A ' @' _ -

Nty P tve Ra g4,
A CAC

Date from Wthh engaged

T Bk Keomcthy (fJ&Aa'j%ﬂéibkujgwg;f
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Dept.io \%@%F vis

“of Commns. .
office of the ~hief ‘General Manager Telecom; A.F.,HY
Door sanchar DBhawan, Nampally Stn.Road,Hyd.

Dated at Hyd-1, the 31=T7=95

No. TA/TEC/20-1/92/PT/RH ¢

All'Sr.Supdt.Tele.ch/Supdt.Tele.ch in A.F.
The Chief Supdt. 5.T.C.dyderabad.
Subs- Irregular anpointment of Part Time.cm
Casual Mezdoors.
Ref:~ Director (T,T.) A.P.Circle Hyderabad letters
(13 Co TATS/EST /R=1/91 dated 23-8-91 .
(2) o TA/E5T/2-13/93 dated 19-2-93.
-

. [ ]

Attention is invited t

reference, wherein it was cle

ment of —art--time/Casual labourers an

on individudi basls was jrreqular and sultable instruct- .
ions were alsc givan about entrusting the works of contract’ -
typas like cleaning offilces, Sringing water ete to an c
agency after calling for competitive quotations oT tendexrs. =

jnstructions and provi-

ployees/

é.the letters cited under
arly intimated that employ-— -
d contract labourers .

Inspite of ths above salc 5
sions contained in DCT letters No. 270/6/84-STN dated - . - &
5Ti-11 datad 17-12-93 ( related to .~ ° (&8

;- ¢

30--3-£5, ho. 269 ~4 /93—
| tne Cut-off dates 30-3-8
1 ' tne notice of this office

individual contract labourers

rasorted to in Telegraph Traffic side and ©.
jous view in

5 ancd 22-6-88), it has come to - |
that employment of part-time/ A
/Casual labourers has been . - |l
G.M.Telecom. il

! -y . 1 : .
| AL,¢.Clrcle HUyderabad has taken a very ser
| the matter. : i
! . Lyid
1t is theresfore, once again, instructed that any . S 14
Contract labourers/ §
. . JS

employment of Part-time/individual
Casual labourers, on any pretext whatsoever, after 22-6-68
is highly irregular and the ofricers resorted to such . 4
inciscriminate and irzegular employment of the officials RERANE-
caic above would be solely responsible for the consequences B
persuent %o number of cases 1D nonourable Central Admi- ‘

nistrative Tripbunals,. Any such irregular employment . ;
diately and the neads to- o
" B

should be &is; sed with imme
be strictl?'he% Sith by calling for quotations/Tenders, .-
reported to Ihe undersigned. '

Compliance may oe
qLQ.\. }O-Q-”J
~{ K.GOPALAN) 15
By .General Manager (Admn)-- &
0/6 C.3.M.Telecom,AFi ~ 0
Co.y:i- : Hycerabad~500 001. . .
1. All Gensral Managers treas/Districts Telecom. 4.P.Circle. ,{ﬁ
5, General Manager, Hyd.Telecpm.Dist. Hyderabad . K
; 3" Area Manay2rs Hycderabad North, Central and South i
| 4, ALl T.D.Ms/T.D.Es in A.F. Circle, ' ﬂh*
: R

frd

ot
-
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GOoI. : 0
TELECOMWUNIC,TIONS : ANDHRA PRADESH : H{DERABAD--500 001.

o, Ta/ST/9-1/Rige/V/KY, _¢ated ot yd-liEhe — 21=211-1989: 7 L

To

The General i anager, Telecoi. Dist., Hyderabed.
A1l -Directors; Telccom. in a.F.Circle.

411 Telecom. District Menagers ‘in A.P.Circle.

A1l Telecon.Dist. Engineers/Divl.Engineers, Telecom. in A.P.Cirqlgrg_."”

The Divl. Gngineer, S¥e.Ix1I, Hyderabid, .
The Supdteg. ngineer, FTelecor. Civil, Hyderab2d. -
The Supdtg. inrineer, Telecowm. ilecl. Liyderabad,.
The Divl.Ersinear, WRC, Securnderubad, .
Ths ExecC.Dninhcer, Pel~com. Civil 1&IT, Hyd/Vijuyauada.
The ©xec.Bizineer, Elec. D, , hyderebad, ' :
The Chie¢f Superintendent, CT0, Hyderabed.

All Br. Supdts./Supdts. Tele.Trfc., in A.P.

The asstt.Bu ineer, CiHD, Secunderabagd.

The Frinecinal, HTTC, segcunderahad, , .

The Office-Superintesdent (T/, Circle Office, Hyderabad. .-

_ Sub: Casual Labourers (Grant of Temporary Status
" and Regularisation) Scheme. '
‘ s, . '
Cony of Department. of Téiécbm., Hew Delhi:letfér'ﬂ6;26§§]QZ
£0-STH, doted 7-11-€9 on the above subject is forwarded  herewitits
“Tecessary action may please be taken for theﬁexpe@itious:imp%qu
tation.of the scheme and compliance-rgported'early. ' IRV

H .
-~ /‘ ——

e AD
(5. RATAGOPALA RAQ) wxifisiint
hasistant Gegeralfﬁanager-fﬁ);f

-

Copy to: _ ROc TR,
. The Assti. General HManager (TT), Circle Offica, Hyderabad, - "

. The Director (F&a), Circle Office, Hyderabad. . - SR

. The Chief accounts Officer, Circle Oifice; Hyderabac. ST

- The Dealing Assistant, Staff 'B' Circle Cffice, Hyderabad.l::-

The R&iE Section, Circle Office, Hyderabad, L

" All rocognised unions/Associations/Federations in-n.P.Lircle.

The Accounts Of ficer§F),_Circle Office,'Hyde:abédgff.;{Ll

~ L

~Joh Ut B PO =

Copy of DG Teltcom D Lr.No.269-~10/89-5Ti, dated 7.11.89 addressed [ ¢

to tha CCHs Telecom, Circloes ote.

e

Sub: Casual Labourcrs (Grant of. Temporary  Status, and. -
Reazlarisation) Schenme. ' Dt A

EE T

Subscguont te the issuc of instructions regarding raguiari-hﬁﬁ'
sation of camnal loboenrer vide this office"lettdf'ho;269-29/87é8?ﬂ;; B

at. 18,11,8. « schare for conferring temporary stotus on casual =7

"r

1.bourers vho are curra.tly employed and have rendercd a continuous 7

;ervico of at leasti ona yoir oS been approved by the Telecom.:
‘Commiséion. TDotails of the Schome are furnished in: the .Annoxures.

+

“0/6 C.0L M., ALP. HYDER ABAD==o1: " ¢
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0'02-1.

s

. . :Imhcdiate actlou mel j Plndly be uaken to covfur tcmporury
st-tus om 21l eligible casua] lhbourcru in accorda ice w1th the

gheve Scheme,

3. In tois covncctlon your 1nd utuﬂthﬂ is. 1nv1ted ol
Fo.270+~ 6/81 -ST#E, dt.30.3.85 wher01u instructions’ were 1ssue_ 1
fresh rocruitment and crploymcnt of casuul. ldbdurdrs. for- t
vorls in ClQCOh4'ClTClOS/DlStrlcﬁS. .Casual : Lubourers ‘could: s
aftor 303,85 ia Projects and hl~ctr1f1cau10n Crrclas only:fér 'sp
fic wor;s rd on senpletion of the worl- the casual - abcurc
waroe ¥y rulrrc to be rotronched. Thhscnlnatructlons wero-r
in Mo, 1 thers o0.270-6 /84 ST, 'd't.22,4:87 and 22,5287 ‘Mo
(Pe ars. ), ond Secrstary of 4hx clocon. Ibphrtmont ruspyctlvoly'
Cnccording to the 1us‘ructnous subsoqucn cly ‘issucd vldc ‘this" offlce
loetter Hou270-6/84-5TH, dt.22.6.88 fresh rccrultncut ofe cusual—
labourcrs oven for sub01f1c vovizg. for, speclec
and Dlgctrification Cireclzs ilso- snould not . be rcsortud to

1w

.2 In vicw of the above. ins
ngiged ofter 50.3,8% woulc be avallubl for consxderatlon or
nc tenpor vy istatus. .In tho urllrcly evcnt of thire. bclng ny.
2l -laboursrs onsiig ;0 arter 30,3.85 roguiring Conglderation Tor
nferment-of tomporiyy status, such-dasés.should’ Jbe roferrgd 'fov
f??‘T:E‘cow Commisgion with rolevant details and.particulars.’r gard;
tha getion fakonogiinst the ofTicer undor vhose autnerbsat1on/anpro.'
e irrogular cnp_guMQnt/non -refrenchment was resortod to.

. _____......,. A —— ———

'I-" s

39

;‘!' K"l\

3 z hO casaxl labourer who has bCLﬂ rocru1§g§ 4ftor 30“3 =
sﬁoulr Ht‘craﬁfod tcmporgry Su&tus w1thout sycc1f1c approval from
“This --f‘lo:.

]
I — I . . ‘ :
4. Th., Schoeme fuxnnaqud in the Anroxuru has thc concurroncc Yof

Mombor (Finance) of %he Teleconm, Commission vidu Lo. HF/78/89,fdt
27.9.59. :

5.0 Lbchusury 1ustruct10ns for the cr cdltlous 1mplbmontatr' ;
the Schwnt mey kindly be issucd engd paymynt of, - urrcars of wagos-r"l_t
to the period from 1.10.89 arra ';d before~)1 12 89.

. i

bd/—. Lo
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(GoasrT 0. TEEE fum‘; uLiTUu 4D R;_.GUL:LRLSI\TIOH) o

1. ‘TPlu Schone shall obfﬂ'll a "Casuﬁl Laboursr -(Grant of'
Pemporary Siatus nnd Kogular u“tlon) Schomu'of tho Dcpartnont of
Telecommunications, 1983, - : o AR ,:;:,: '

A Phis Horumn will comc‘in_forcg vith afﬁcct,f:omﬁlilO;Bs;‘

3. Thls Schpnn is anllcﬁbl“ to th Cusuul Lubqurers bmpl”
“by the Do purtmsht'of Tulccommun1C;tlons.¢'fjt-“.. R ‘

& - Tho provnw_onv in tng Schome rould bc as under: Lok

A) Veciiciog in the Group 'D' Cadres ins various offices "ot
" the Dup"rtu-nt of Taly cowmunlcw*lohs uould be ﬂxclu51v ly= fllled by‘ '
regulurlsatlov of casual izbotirors and o outsiders yould 'be app01nted
~to the codre ‘TCCUu in the _b9~~ of anp01ntmcnts 0n~conpassxon“ p
grounds, "till. thz ebsorption. of 211 OYlStln“ casual labourers: fqulll
ing ths ~11a1b]11t; conditions 1aclud1nv ‘tho ducatlonal quallficutlonﬂ
preseribed in the relovent hbcrultmclt Rulcs. Howuvor, "Tegular. group D,...
st:ff rondered surnlus for any reason will hqvv prior clcim. forbabgo !

tib“r&é&lnst cxlst1ag/1utur vacencies.. In thu ‘cascof. ;liit‘ q‘ﬁéfﬂ
.Casucl. Lebourers, the rogularisc tion w1ll be con51dgr"d onk -ag;iﬂgﬁﬁ"

s thosa- noats in- ‘rospoct, of which- 1111tor CJ will.not. be an impcdlmant
in-the norforHJnco of cutl.s.' Thay" would be rJlowod age - rplexwthn
equivhlhut to th. period for which tbcy had worccd contlnuously,aa
cosual labour for the purposces of .o o

appoiatment te the Group D cadra,: iflre guircd, |
for filling up the vacuancios.in Gr.D will be. purmltted only‘undor tha Vs
condition.when oligible cusu“l 1soourcr arenot ﬂvualhblu.; el

B) 7111 re gular Gr.J: vecuuncioes. ars, avéilable to absorb ull'ﬁ

casu.) labour.rs to whox thia Sehowe 1is aopllchblu, tha c“suu .

litourars uould be confarrod o ﬁmpor*ry Stutus, a8, p“r tho dc ailay
ik

givern bolosw. . .
. I v
5. .Teﬁpor:ry Status: LT e .
i) Temporary Status would bo conforred’on all the casual-labourgrs

currcntly cnoloyed ehd who have rouwersd o continuovs L rvic
of at letss ovz yuox, out of which they must hoves boon onga
on wori: foir = period of 240 duys (206 duys in the casoo
obaorvin: five doy woelk). Such cnrgus l 1°bourvrs w111 bc Hcs
sated as TEMPOR:.IY MALLOCR, <

ii)  Such conformont of teaporcry status uould be wlthout rcforo
tha erc tloA/ﬁv iiability of rogulir .Gr.D posta.—

iii) Conforazs- =7 .101-“; atatus on o cusunl labouror would notj
involve =ay chwor:s in his duti s nand sponﬂlhllitl 8o 2

crngeonet will h on Guily ratus of phy ‘on-u.nocd baals;iﬂof VA
- 'y &
moy b denloyced anyviicr: within tho rgcrulumcnt unit/tcrr tori4ﬂ‘

circles on the haalv oi avn 1lab111ty of work.,: vt “,lfqu

iv) = Such casusnl libovrers who qcqulra. temporary . status w1ll'not
wever, bo brought 6n to thc p rn:nunt nst"bllshmunt unless"”

TICY T, g

1,();: Ln- .

.-4-0'
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6. Tonporary si:tus would ontitle tho
Tollowin Yoy Tits: '

i) - cilages at daily rokes with reforence to thc nlnlmun of,tho:
: pay sculs for o rogulizs Gr.. 'D' OfflCIul 1nclud1ng DA, HRA
sl CCA. , . T S

ii) Bonefifs in rospu ct of 1ncrunknts in pay BCalL'Wlll bOJf
adrissidle for overy one year of servica souLct-to ﬁ‘r-
formancs: of dut: for utlinst 240 duys (?OG days:: 1n'adm1ni-
strative offices observing 5 day’ wu»k) in’ the yvhr :

Siii) Loove buLlilgm nt wlll D " PTO-I 0t bGQLV, 0"0 dhy for i
every 10 daye of worlk. C:sv 3 lohvu or.-any othor kind of, A0V
will not bo udmiésibl¢. They will also be 2)llowed -to ¢irry -for<
ward the l:" oo+t their credit on their regul. wlsatlon.‘:Th»
vill a0t beo tltl'd to tha bouefit of ﬁPCuShmfnt of - 1‘av gron:
ﬁcrmin‘u¢on of scrvicus for My roason or their qu1tt1ng s&rvico.

iv) Counting Bf 507 of scrviec rondcors .Q undur Tumporazy status for
tlic purpns: of th\m»‘t bh“bflts after their re gularlsat1on

v) - After reidering thres. Yoars. cwntlnuou acrvi co. on - nttalnmb
of tumpor:ry stitus, th. casuul labourcrs would.be. truutbdxe
a por witl tonporory Gr. 'D' chaploy.s.s for.the purposu»of'cont'
butien %o Gensrel Provident Fuildy. ond would alagd- furthar'bdaa
Slizibl. fer the grant of Fostivil advanco/Flood AdVanco
¢h¢'uhﬁu conditions as n~ro 'pplichb1~ to tonporury Gr.hD
orployecs, provided they furmish twe surctics’ fro _nurm.qvh
-Govt. Surv.nu% of thig Depariment., -

. - ‘ ,
vi) . U Wil they or rcru¢1V1°‘c, thoy would ho- ontltlod to Product'
vity Linked Bonus on 1y ot rotos. oo oppllchbl to casu 1 labour.

Te e ko bgnediterothur than ‘thesc speeifi.d cbovo w;11 ber adm_‘
{to ex su i1 lﬂbour rs with. tbrnorury status.-

8. Dcspltk confurmhrf of . tcmporhry stutus, the sbrv1cus of n Casual i
L ubnursr Ry Lo disnroensod vidh in accordancu with .thy rolov.nt provln:w
sione of th. Indnstri 1 Dis rutes Act, 1947 on the ground of non -¢v&ilu-j
hility ol work, & cusuel l “hourar with tgwpormry status cun qult :
service b glving ons nonth's notico,

. ‘ : pfe¥uUr-or Uith tonporary status commlts L mlsconcuct urd
S A { it oo onquiry after giviag hii rcasonabls ovportunity,

t - dispensed with., Thoy will not be untltled”t 3
. toof l.ave on torainstion of sorv1c;s.33 e

D Tt ,;t of T :locennunicitions will have the povcxr: to nzk-

dfmu.tyxle qu Mho /or to is su*<1ﬁstruct10ns in dotoml 7
amwwork of & schome,
“.é.r:‘ + 4

“KER,.



IN THE CENTRAIL ADMINISTRATIVE TRIBUNAL::HYDERABAD BENCH
: AT HYDERABAD

0.A.NO. 1633 OF 1995

) |
Betweens

C.Gattaiah , .« Applicant

And

The General Manager,
Telecom, Warangal Area,
Hanmakonda and others .+ Respondents

REJOINDER AFFIDAVIT TC THE REPLY STATEMENT FILED
ON EBEHALFCOF THE RESPOXDENTS '

I, C.Gattaiah, S/o.C.Narasaiah, aged about 32
years, Ocqupation: Casual Driver, Office of the General
Manager, Telecom, Warangal, resident of Warancal, temw
porarily having comedown to Hyderabad, do hereby solemnly

affirm andlstate ask follows:

‘1. T am the Petitioner herein and as suchl am well

acquainted with the facts of the case.

2. I have perused the reply statement,filed on behalf

of the Respondents,

3. Regarding Paraggaphs 1 and 2 of the reply state-
ment I earnestly submit thatthe same do not need any

comment,

4, Regarding paragraph No,.3, it is a facé that I was
appointed by the Superintendent {(TT) Waranéal with effect
from 17-9~90, but Iam neither aware nor waé served with

a copy Of Memo.NO.EST/R-6/91-92/25/PTW Gated 7-6-1991
reportedly cancelling my appointment as Casual Driver
made earlier. Since the said memo was not served on

me it has no validity in the eye of law. The respondents
in their reply statement have admitted that I was app-

ointed as Casual Driver inspite of ban on encacement of

D

IR
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casual drivers/mazdoors, since the Temporary Status
Mazdoor (Sri.Md.Khajamiya, S/o0,Bahadur Hussain),allotted
by Telecom District Engineer, Warangal was unwilling

to work under Superintendent (TT) Warangal. I was a
candidate eligible for appointment as Driver against

the post intended féf OUTSIDER recruitment. The res-
pondentshave  admitted that the post of Driver in Warangal
Teleéraph Tréffic Pivision was sanctioned by Chief General
Manager/Telecomn, Héderabad in December, 1993 and permi-
ssion was acéorded for ihs creation in February, 1994,

On the above two dates, I was already wdrking as Casual
Driver and was the only candidate in Warangal Telegraph

Traffic Division wif@;allthe requisite'qualifications.
|

5. Regarding Paragraph No.4, I submit that the res-

pondents admitted that I was recommended by the DEC held
inApril, 1994 for appointment as Driver and Police verifi-
cation reports were called for and obtained, Hence, it is
submitted that denialof dppointment on regular basis merely
on the ground that I was engaged after the QUT OFF date

is highly arbitrary and illegal. 1In this connection, it

is pertinent to know that the Government of India, Department
of Posts have ‘extended the said cut off date upto 10th
September, 1993 for the purpose of considering the casual
labourers forigrant of temporary status and other benefits
under the scheme. As per the decisicn of Supreme Court of
India in Ramgopaland others Vs. Union of India, the same
policy will apply to the Telecom Depértment also, The;efore,
if the said cut off date of 10th September, 1993 is applied
to me, I am well within the scheme and T am entitled for

grant of temporary status and regularisation.

a2
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7. Regarding Parggraph No,6, the order of the Chief General

Managef/Telecom, Hyderabad vide Memo.No.TA/TFC/20—1/92/PT/ .

KiW/16 dated 31,7 1905

to dispense with all part time employees

/casual mazdoors engaged after the cut off date of 22,6.1988

‘is unreasonxable, anti-labour ang violative of Article 14 )

of the Constituticn of India. The order takes away the

bread of the casval labourers and deprives me of legitimate

A

\ right for granting of temporary status and regularisation. !

etc on account of engagement after a specific datefor which "

I am in no way at fault,

8. Regarding paragramh No.8, as already submitted under S
para 6 above, denial of just rights of granting of temporary
status, regularisation ttc is unfair, arbitrary and illegal
since respondents have dmitted availability of vacant post

post of Driver and non wailability of other eligible can- /

didates, j Zi

9. Regarding paragrag No.10(b), I submit that I have p
L)

all the requisite qualilications for the post of driver,

\except that I was engakd after the cut off date of 22,6,1988,

0. Regarding paragraph 11, I respeciiully submit that it
reliably learnt thalefforts are on to fill the post of
,\ver by transfer frogother units and to dispense with my

vices, Such an arbirary act would deprive me and my
Ly oflivelihood an herefore I humbly pray that the
\1e Tribunal o beleased to allow the 0.2 with ne-

directions.
af firmed and
\y the depondel
a”ﬁbad on 27th

%1096,

=

Ax@%

Depon

Before me

)
- Advocate :: Hyderabad

)"’:/A,?é) U % C LD SAtnrmndoyann Y
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IN THE CENTRAL ADMINISTEH AlIVE
TRIBUNAL: t:HYDERABAD BENCH s YTy

0.pn w0, 16?3 OF 1995 N

Between: u

G.Gattaiah “ «+ Applicant
and |

The General MaAager

Telecom, Warangal Area

Hanmakonda and |

others I +. Respondents

o psﬂistran
Zv ﬁﬁw
‘ : "’

%Y
Bﬂmwm % ;

- 6 NOV 1656 ,
\GE L, /

“'a’“%rabaa "°

,.

£

REJOINDER AFFIDﬁVIT O THE REPLY
STATEMENT FILE D Ol BEBALF CF THE
RESPOMNDENTS

|
M/S V. VENKATESWAR RA0 & K. PHANIRAJU
ADVOCATES],

COUNSEL FOR THE hPPLICANT
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IN THE CENTRAL ADMINISTR4TIVE TRISUNAL HYDE?A3:D BENCH HYDERABAD

RUAUND, /M. A N3/C. P

DRIGINAL APPLICATIZN (63\3 oF 199§ Cg‘éz q/%%

L ] - - Rl

TRANGFLR APBLIFLTTAN Ha. : "0lD PETITISN NO.

TiFIOATE

Certificd crec ro Puritner &#stion is reguirsd to be taken

and the case is fit fur coasignmen® ta the Record Room(Decided) .

Dated \é{ﬁeﬁg&g .‘% .
Counter Signed . _ Signature of the Dealing Asst.

Section 0ffiger/Court Officer
YLKR '

o




G.Gattaiah

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
' AT HYDERABAD

Betuaen t-

«es Applicant
And

1., The General Manager, Telecom,
Warangal Area, Hanmakacnda.

2., The Telecom District Manager,
Khammam .

ces gaspondants

Counsel for the Applicent : Shri V.Usnkateshuwar R o
a

Counsel for the Respondents : Shri N.V.Raghava Reddy, CGSC

CORAM 3
THE HON'BLE SHRI R.,R ANGARAJAN : MEMBER (A)
THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (J)

(Order pser Hon'ble Shri R.Rangarajan, Member (A)

e

Forer

- - - -

N 2

_
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{(Order per Hon'bla Shri R.Rangarajan, Membar (A) ).

Heard Sri V.\enkateshuwar R,0, counsel for the aspplicant

and S;i N.R.Devaraj, learned standing counsel for the rsspondents.

2. The applicant in this U.A. was appointed as a Casual
Driver in thes office of égapnndent Ng+2 with effect from 17-3-90,
It is stated that he is continuously working as casual driver
againgt the reg;iar vacancy available, The applicant submits

that he is fulfilling the conditiots stipulated for the post.of

‘Oriver on regulsr basis,

3. | This 0.A., ig filed praying for a direction to the respon-
dentg to considér the case oflthe applicant for grant of temporary
dtatus with effect from 17-09-199f and to absorb him as Oriver on
regular basis against.thé existing vacancies with effect from the
date ot selection of DOPC which met in April, 1997 with all conse-

guential benafits such as asrrears, ﬁay and allouances, seniority

etc.,

4. An interim order was passed in this 0OA on 2-1-96, This

order reads as follous :-

"If the vacancy in the post of Driver is thers,
the services of the applicant shall not be dis-
panassd with until furthar ordars, fopr it is
stated that he uas engaged as casual Oriver.”

A reply has been filed in this 0.A. The main contention of the

respondents in this 0.A. is that the applicant was appointed as a

Casual Driber after 22-6-1988 when an embargo was placad on engaging

Lonreonei,

ELjffual iabourérs., Hence the aspplicant Zﬁﬁﬁla noELclaim hi-s-0ast

..O'a.

e -

’i
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- 3 =
for ragularisation., Today when the case was takén up for aqjudi-
cation, counsel for- the applicant states that evanthough the cut-

off date stated as above is trus, the respondents organisation has

not followsd that rule strictly and incase of casual recruitees thosL

A

who were recruited after 1993 wers also fegularisad. Hence the appl

= 2
)

cant submits that_his case should also be considerad on that lines |[f

but he could not produce any such documentary evidence to that effech
In view of the sbove submission of the counsel for the applicant,
the following direction ig given :-

The applicent, if so adivsed, may submit a
detailed representation raguesting for his regularisation
‘quoting the precedences of those who were appointed
after the cut-off date and regqularised. The applicant
is at liberty to quote all directions iasued by this
Tribunal which are relevant to his case. If such a
representation is received within one month from the
date of receipt of & copy of this judgement, then the
same should be disposed of by respaondent NO.Z in accor-
danca with the law after examining the preca-dences |
quoted by him and a lso the directions of this Tribumals
if any referred by him, ' |

5. Till such time the reprasentation‘is d isposed=-of, the interim

order dt.2-1-96 will opsrate.

B With the above direction, the OA is disposed of. No
order as to coats.

™NAY PARAMESHWAR ) \

8787 3A (R .RANGARAJAN) H

,’,—fff’ﬁghgs{fﬁ%ﬁg‘ . ‘ Member (A)gﬂwﬂw_
C - ¢ . . :
Datsg: dth Ve, 1998 - D

Dictated in Open.Court. 1?» r
R
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_ | , I1 COURT
YYPED ‘BY ‘ " CHELCKED BY
COMPARED BY . APPROVED BY

i ‘
IN THE CENTRAL ADMINISTRATIVE TRIGUNAL
HYDERA BAD BENCH HYDERABAD

r

THE HON'BLE SHRI RLIANGARAJAN : M(A)
|

AND,

THE HON'SLE SHRI B.5.3AI FARAMESHUAR
' I M (3)

.: DATED : in/&f)éi
| H=2eh

ORBERY JUDGMENT
B AR BT ;

a.A. NO. ’/%§£3C3'/f§5;

ADMITTED A0 INTERIM D IRECTIONS
155D

RL QUED

D1SPOSED OF u44ﬁﬂ&ﬂ?“‘”””“*’
,,.,._-y-—-""""""".

S1SMIShED
DISMISEED AS UL THDRAUN
DISMISBED FOR DEFAULT
ORDEREP/REJECTED
NO ORDER AS TR £OSTS
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Form No.8

-

o
» (See Rule 29)

BY R.P.AD.
CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD .
Ist Floor, HACA Bhavan, Opp: Public Garden, Hyderabad-500 004. A.P.

L
ORIGINAL APPLICATION NO.  [4 23  OF 199 &

Respondent (s)

| g gew AlETL o
S - o ) /7' f:f{’ﬂﬁw. },J{,{’/'\fbtfff@t{ /P fuu(ﬂ
Applicant gsf e - é’p Hod alr VIS, Jaun q 7 T le

Represented by

a2 ‘ Represented by P
Advocate Shri: N/ \/ o é’, (,( A g /,md . Advocate’ Sk /r\l. {” ig‘gxu £
- . : By

To .
. —— - - . '/V .
R |- ] LA é eiit A al 1) e fea %L{,LM , S A ﬁvm./’r'ﬂf ﬁ-—u o

/—/Mw e ondla -

Y

=

. Vs _
K - Tf,ug #/ne!./{fi, £ A ‘I}{:,g/": /?'?.{;(,AA s—’»’rJ’P-/f) );’ [a LAAAIGA Cetrn +

Whereas an application filed by the above named applicant under Section 19 of the Administrative Tribunals Act,
1985, as in the copy annexed hereunto has been registered and upon preliminary hearing the Tribunal has directed
that you should be given an opportunity to show cause why the:application should not be admitted.

Notice is.hereby given to you to appear in this Bench of the Tribunal in person or through a Legal Praciitioner

Presenting Officer in this matter at 10-30 A.M. of the ... [é’lﬁ .......................... day of
....................................... _erfy\z,f&ub)‘ 199..6.. to show cause, why the application should not be

admitted. If you fail to appear, the appiicatio/n will be heard and decided in your absence.

‘Given. under my hand and the seal of this Tribunal, this the .......cocceirererecrvrsienne (.9 M? day of

“}mmum? 199

/# BY ORDER OF THE TRIBUNAL / Erie U ety aff‘alﬁ‘!w )
Contral Admmnicl mhive Tribuna! ‘

Toemp tTAAIM \

' !
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C,’ /p / % /4 i\ ® ' 3 Z
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. i VAKALATNAMA _
*"ﬂmﬂ%wWMwmwmw%mm
HGH-COURT-OF-ANDHRA—PRADESH, HY

) DERABAD.
) | A—t—

DISTRICY

IN

te

@/B‘N.O‘. © eieiof 109 _)Sr—

‘ I
}
? ACCEPTED
1

7 1 i

ek '-,
4 , Peatitioner
- W . Advocate/fs for Respondent
) .
N
: .
J‘
VEMURI VENKATESWAR RAO
. ‘ Appellant
“ Advocate/s for Petitioner
Respondent

L

Address for service of the said Advocate/s: =

1-1-287/27, Mahavir Medical Hall Lane,
Chikkadpaily, Hyderabad - 500 020
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VAKALATNAM
SO 08C
e et

=

( APPELLATE SIDE )
@H—No. of 19 C?.&ﬂ

AGAINST

No. of 19 . on the {ile of the Court of
Appellant

G Grattaiod, ~ # Petitioner

W (91-(2‘&’\0_)\[\4 M VERSUS | ‘RéSpondent

T Appellant
M&\Q’U\- | _Q’QLE’QW ’ Petitioner
U\.@ CIAaADE A Respondent

1/ We -

JOE
APPEAL

in thq abovemNdo hereby appoint and retain

n

C‘\BVEMURI VENKATESWAR RAO

A& (le Kb«@

ADVOCATES

2 8 DEC 1995

Advécate/s of the High Court to appeaf for ME/US in the above APPEAL /[ PETITION and
to conduct and prosecute or defend the same and all proceedings that may be taken in respect of
any applications ¢onnected with the same or any decree or order passed therein, _including all
applications for return of documents or the receipt of any moneys that may be payable to ME]US
in the said APPEAL / PETITION and also to appear in all appeals and applications under clause XV

of the Letters Patent and in all applications for review and for léave to appeal to The . Supreme
Court of India.

Cc dﬂTTﬂh‘h—D

P certify that the contents of this Vakalat were read out and explained in
in my presence to the executant or executants who

appeared pérfectly to understand the same, made HIS / HER / THEIR signature or marks in my
presence, '

Executed before me on this ')/6# day of M 1

“ __ LL@B'{/ /
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Central Administrative Tribunj
) Hyderabad Bench

, Hyderabad.

0ANo. | 6 33 of 19954

it

T,

Memo of Appearance o

ﬁ

‘" N.V.RAGHAVA REDDY
ADVOCATE

x Addl. Central Gouvt, Standing Councel

1
;ddress for Service ¢ Phones : Offi : 290792

* i 294418
) 207, Rahmath Commercial Complex,
. '6‘7’;.-,’, M 7°1-616, Amearpet X Roads,
et b ,-\4 HYDERABAD-500 873,
4 padr 2R/
S E -
ot ¥
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&

‘& N THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH, A.P.

0.ANo. i 6 33 of.199"9’..

Vs, '
T Gceu,uvaﬂ Mo @m .

v
Tedetonm wa)mﬂoi fres-,  Respondent
s5uE REGISTAR, M ‘ouda, @
JCENTRAL ADMINISTRASIVE TRIBUVAL,
HYDERABAD,

T

Plaase enter my appearence on behalf of the Applisants / Respondents in the above case

oo Negloanedoddy
N. V. RAGHAVA REDDY

Addl. CENTRAL GOVT. STANDING COUNSEL
CENTRAL ADMINISTRATIVE TRIBUNAL
s, HYOERABAD.

Hyderabad Counsel : -,
ounsel : Respondents

2 & - 1996

C - GTML S Applicant
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G.0.1. TELSCOMMUN ICAT IONS: : ANDHRA PRADESH - M.0.C
Office of the Superintendent, Telegraph Traffic Diviusion,Warangal.
NOWETAR=6,90-91/PTE/12 | | _dyted_al Warangal _the 3Q~1129Q.

i
4
'

: Subs = Appointment of Cesual Driver at Office
g/ : of STT Warangal.

~=00000 >~

Sri.C.Gattalan 5/C Narsalah Basithnegar,Subsdari
Henamkonda ls hereby asppointed ms casual Driver at Office of
Superintendent, Telegraph Traffic, Werengal We.e.fo 17-3-90,
Sinoe Sri.Md.Khejamiya S/0 Bahadur Hussein 4 casual mezdoor .
has been alloted to this division(for uililisetion of his
service as driver) vide SDOT Lr.Ko. A.WL/C.M/90-91/34 dtd
20~6-90 i3 not willing to work as casual mazdoor in this
division.

The terms and oondition of tbe appointment of is as
follows.

1. Thaet the employement is purely casual in nature.

2. The employement will not confer any right to employement .
or wny olaim for regular absorption or confirmation in tue
department .

4. that the officlal will be employea for e pericd »f 8 hra

a day.
4. that the wages will be paid as per C.0. SD LT.NO.TA/TFC/

35-41/78/KN dated 21-3-90.

The wuyes of the affimim candidate may . pleaae be drawn

and paid in ACG-=17 form every month. |

The expenditure is Gebitable to the heed of account
A-2(2) wagdd.

/4 (;
/“:;?'- ’ i i.‘ )
Pl “': i .k: ‘ /] : 'éﬂfr‘]’}
(M.GOV RA
' : ouUperInien s
s “slegraph Craffic Dwvisise
woRy to: * '-gaglmw«g,sunmp
s 1[18 E-—5/(‘aalml Mazdoor/Driver/Jeep 1“};.:4992_

2, Srl.C.Gattelah 5/0 Narsaiah Basithnager, Subedari
Henumkonda.

3. The AS1T I/C, C.T.O. warangal for information.
4. Office OOpy.‘
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: e _ TIZLOZOMUINICATIONS 1 ANDHRA (PRADISH :
T ' dﬁEﬂL 2f 7 Chilef Soneral tanager,Telecom,AlP, Hyderahad, -1,
(XLQJ\\\‘ﬁil;LEL{SEéai:L[ELgﬁj dated at dyderabhad the 20-9-91.

. . o o
The Goncral fionagsy Telecom,District, Hyderzbad,
The Gonsral aneger, Telceoodm, WGL/VM/Sce 'bad,

Yo LS/, Ts, dn AL0, Tircle, | _ N

L]
5.3,T.Ts, / S,7T

.Ts, in n.P. Cirele,

el
s
—
o

Tho Chisf Supcrintendent, CTO Hyderabad.
The 3.7, Civil/Zlcctrical, Hyderabad,

The D.2, Swg, I'& II, Red Hills, Hyderabad.
The vrincipal RTTC, 3ecIbad, : '

The 7,7.T, Carrier & VFT Installatiion, Hyderabad, —4.
A1) recognised WUnions. ' |

The Director, Telegrapn-Traffic, Hyderabad. :

Sub:- Recruitment in the cadre ofi Drivers -
’ Clarification thercof:-

- »

‘
- |
- — ‘
! L

; ‘

5 copy of NG Telecom. N? No, 16-~5/91-NCG dt, 10-2-91 is
enclosed herein for information and guidamee.

.zg;guﬂ—AVVjY“‘-“(- B
Asst. ﬁirectdr (R&-3) :
% CaGoM.Talecomei, P, Hyderabade]

Copy to: | R j
1. The Nirector (FA) : o ﬂ
2. The Asst. General Manager (PR)

3. The Asst. Director (Staff) Circle Cffice,

4. The fsst, Genecal Manager (1) Circle o>ffice, i ‘
Copy of the lotter ref.rred above, ' /- o ,

Subi~ Recruitment 1n the cadre |of Driviors -
‘ Clarification thercof, '

T -

It has becn mointed out Dy the Staff unions that some of
the circles have been recruiting drivers from |the onen market by
making fresh reference t5 the Employment exchangs .even though
drivors recruited on casual hasis/casual labourer (enyaged as
drivcg) are available in thoise units. Besides, it has also
b2en pointed out that the casual drivers/casuél}labourc 2 and
other Nepartment candidates are not able to pfoducesthe certifi-
cate of experience of driving hcavy duty vehicle as prsvided An
the Recruitment Rules, This has caused a serious handicap in
Lhe matter of regularisation of casual drivers though #hey have.
bren working in the dzpartment for a long period,

The watter has been considered in detall and it has heen
decided that: o .
a (PiT.00)




I

B Y

-

ooy dittast of Toivers aay beomade only £froa awcngst
th 5o drivore already apgpointed in the Jdennrtnmont on
casnal basis befsrs 1-4-85, Ealling which recrmaicnint
o= o medl froam oamongst the casual labourirg i tom-
Sorary b Adodng the job of drivers,  Subjrot o
fenocs, tao rooouicarns any e pade dn o oxder of woenilor it
wascd on the lonskn of sorvice as caisual driver/cacual 1ol
(onmgng:d os drivors),

1Y © oalinst ot 0% cuosta of vacanciss meant £or ouisidérs,

2) The casual driver/casual laboursrs cengaged as Goivers
e given age relaxatiosn to the sxtint »f the sirvice Iene
Adpred "hwokhem ag casual driv.rs,

3) The 50% departmental quota 2f vacancices will ¢ontinue
t> e £illed up from amongst the cligible cadre. The 507
aquota >f thz posts meant for Tepartmental officiels is fillcd
By rocruitmont from the linc sstaff and Group 'O,

2) 0 The certificate of oxpsrienc. of Triving htavy vohicle
may ot D dnsisted uoon both in respect of the cosual drivaer/
cagual alhour and the depavtment afficiols elighble 7 .r rocrule-
nent ac inst the S0% “eopartment gusta »f vacancics, Tho
officials may bo test:d for driving skill by the scloction comml-
thoo proestribhod 1o tho recruitnent rules.,

L

sy Lo oconse voacanedcs are loft unfilled ageinst L300 dopart-
montal austa, the kalance number of vacancics may he crangfcrresl]
to dirsct recruitnmont guota and under no circumstancces saculd
recrultment b2 made from the open markeb.

Tho recruilcmont Rules notified under this offics lecteor
Noe 50=8/33=-NCG rlated 1-11-83 may he considered as rolaxed
by the oxtent of above provisions. :

’

S ene .
- (3. X Ohawan) \
Msstt: Niroctor G:n:rcl_(sTN)

.

4
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G.0.1. TELSCOMMUNIC AT IONS: : ANDHRA PRADESH M.0.C

Oftice of the Superlntendentﬁ Telegraph Traffio Division,Warangale.

NooRGTAR=6/90-91/F LB/ _ | _dgted_ul Wuraugal_the _3Q-1179Q.

Subs - Appointment of Cesual Driver at Office
of S7T Warangal.

=000~

Sri.C.Gattaian 5/C Narsalah Begi thnegar,Subesdari
is heresy appointed es casual Driver ut Office of

Han anikonasa
Superintendent, Telegraph Traffic, warangal wee.fe 17-9=90.
Since Sri.Md.Khajamiya S/0 Babadur Hussaln A casual mezdoor
has been alloted to this aivieiorn(for uliligetion of his-
service as driver) vide SDOT Lr.Ko. A.WL/C.M/90-91/34 atd
20~5-90 1s not willing to work as casual magzdoOr in this

division.

"he terms and conditlion of the appointment of is a=s

follows.

1. That the employement is purely casual in nature.

2, The employement will not confer any right to employement
or sny olaim for regular apsorption or confirmation in the

department. _
5. that the offioclal wil. be employed for a pericd of 8 hre
u day.
4. that the wages will be paid as per C.0. N lr.No.TA/TFC/
35-41/760/KN dated 21-3-90. '
The wages of the affisim candidate may please be drawn
and paid in ACG-17 form every month. y
The expenditure le debitable to the head of account

A-2(2) wages. p

y .
M.GOV RA _
,.)up{ mien ’

o “=legrapt Trafhe Divisios

Copy. oz - : VAR - 3G 007
to The E~5/Casusl Mazdoor/Driver/Jeep TE. 4992
//’ fil@lo
\_~
2¢ 8ri.C.Gattelah S/0 Narsaiah Basithn 2
Hanumkonda. - ager, “ubedari

%. The AS1T 1/¢, C.T.0. Warangal for information.
4. Office cOpy- : ’:..,-f';t'*‘-;%'

. ' COEE NN
4 )
B/ AN AR
(¢ reomved
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TZLTZOMAUINICATIONS @0 ANDMHRA CPRATIZSH :
Orr i, of i Chiei Gencral anager,Telecom,i. P, Hydatabade -1,

L
Ho. T/RP/2%1-1/R1gs.

-

dated at iyderahid  the 20-9-91,

y:x Tulecom.nistrict, Hydsrzbad,
The Gonlral llanager,Telcecom, WGL/VM/Sec 'bad,

The Goneral iionag:
"'-ll l“a‘-‘.-io:"/llo:v‘ah:s- i.n -‘-l.;)q :irle’, N . . .

Alls.8, M s, / 5,7.Ts, in 7.b. Circla,

The Chisf Suparintendsnt, CTO Hyderabad.

The S.3., Civil/El:c“ricgl, Hyderabad,

The D.E, Swg. I & II, He@ Hills, Hyderabad.

The ¥rincipal RTTC, SecIbad, ' 13

The .7, T, Carrier & VPT Installatiion, Hyderabad. -4. .
A1l recognised Wnisns. ’
The Nirector, Telegraph-Traffic, Hyderabad.,

Sub:~ Recruitment in the cadre of Drivers -
' Clarification thercof :-

. —— ma—

/i copy of NG Telecom. NI No. 16=5/91-NCG dt. 10=0-91 is
enclosed herein- for informatisn and guicdanee.

,4;Suﬂ~\pf\(“““‘1»' .
Asst. Director (2&.l) ‘ |
% C.G.M.TelecomsA,P. Hyderabade]

Copy to: \ -~

l. The Nirector (FA)
2. The Asst, General Manager (PR) : e
3. The Asst. Director (Staff) Circle Pffice,

4. fhe fsst. Coneral Manager (27) Circle offico.

f
!
1

! L

Copy of the. letter ref:rred apove, - - IO )

Supi-~ Recruitment in the cadrc of Drivirs -
Clarification .thercof, '

It has been wmointed out hy the Staff unions that some of
the circles have been recruiting drivars from the open market by
making fresh reference t» the Employment exchangz aven though
drivers recruitzd on casual hasis/casual labsurer (ensaged as
driver) are available in those units. Besides, 1t has als»
bren pointed out that the casual drivers/casual labourcrs and
other Nepartment candidates arc not able to produce the certifi-
cace of experience of driving heavy duty vehicle as Hravided in-
the Recruitment Rules., This has caused a serious handicap in
tha matter of regularisation of casual drivers though tiucy have.
been warking in the department £5r a long period.

Th2 matter has been considered in detail and it has heen
decided that: -

(P.T.0.)
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' MEMO OF APPEARANCE
H }
~ a R e - v oL

- N.R. DEVARAJ

ADVOCATE
' - Standing Counsel for Railways
2 Ty Senior Standing Counsel for Central Govt,
" | .
* Counsel for 7%:.@5/9%\46&«?3 <€)

.
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Address for Service : " Phone : 7610600 °

——

Plot No. 8, Lalithanagar
. Jamai Osmania,
Hyderabad - 500 044.
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Central AdmlnlstratlveTrlbunal Hyderaba N
| | N 'HYDERABAD.

1 N.R. Devaraj, Advocate havmg been aulhonsed

\by the Central/Stane Government/Government Servant/

/Hespondents’No.......'.
‘aforesald case.

-------------

;Place : Hyderabad.
Date Zf §9¢

Address of the Counsel for Service '

Plot No.8, Lalithanagar -
.;amar Osmania
Hyderabad - 500 044.

/

O.A.1 B No. [ TL o 199 ¢
i BETWEEN
; . . AN
j G. G@Wb"‘ ak Applicant (s)’
75 Cé’m,g/cu,j G\(Mﬂﬁm
T@/@é e N Respondent (s)
i . .
: , | : - inist r; BN
B MEMO OF APPEARANCE /\%bgjmﬁw' E;E{\
. ' Lo gty Uf’%‘r Y
}TO, ' ' tb&g? REGEIVED eﬂ ‘;

R L g s L A P E S E Y T A RN R RN N}

ha
-------------------------------------------------------------------------

{here furnish the parllcufars of authority)

............... authority/corporation/society noti-
Eﬁed under Sec. 14 of ihe Admrnrstral:ve Tribunals. Act, 1985. Hereby appear for applieant-Ne.

and undertake to. plead and act for them in all matlers in the :

Signature &W

Counsel

" N.R. DEVARAJ

- Standing Counsel for Railways
Senior Standing Counsel for Central Gowt.




